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Heard Mr S .P. Siiigh, learned Counsel 

the Applicant and Ms U. :Das, learned 
dL Standing Counsel for the Union of 
dia (to whom a copy of th is OA has 

r~ead been  plied)o -v 

For the reasons recorded separately, 

us OA.. stands disposed of. 

(M.R. Mohanty 
Vice-Ch airman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

Original Application No.201 of 2009 

Date of Order: This the 291  day of September 2009 

The Hoifble Shri, M.R. Mohanty, Vice-Chairman 

Shri Home Raikhan 
Commissioner of Income Tax, 
0/a the Chief Commissioner of Income Tax, 
AaykarBhawan, 
Shilong..793001, 
Megalaya 	 Applicant 

ByMvocates Mr S.P.Sharma, Mr B. Barua, 
Mr SJ. Mandai, Mr LN..Sharma 
and Mr Manoj Sharma. 

versus 

• 	1. 	Union of India, represented by it 
Secretary, Revenue, Ministry of Finance, 
Department of Revenue, 
New Delhi-110001. 

The Chairman, 
Central Board Of Direct Taxes, 
Ministry of Finauce, 

• Department of Revenue, 
North Block, 
New Delhi-110001. 

The Chief Commissioner of Income Tax: (CCA) 
MYAKAR BHAWANJ 

• G.S. ROAD, 
Guwahati781005. ...................Respondents 

ByMvocate Ms U. Das, Addi. C.C.SC. 

- 	 •.Iö$44•4+•e4ee++4 



,1 

17 

2 

O,A.No.2012009 
ORDER(OEAL) 

29.09.?009 

M.R. MOHANTY, VCE-CHAJRMAN 

Applicant, who joined Group A indian Revenue Service on 

20.12.1979 with batch-year Code No.79076, came to join as 

Commissioner of income Tax at Shiliong (Megbalaya) on 10.06.2005. 

He made a representation, on 13.02.2009, expressing his desire to be 

transferred to Delhi for (a,) providing higher (Post Graduate 

education in Commerce for his daughter and (b) a better school 

education for his son and (c) to build a house at Gaiabad, before his 

ensuing retirement on 31.05.2012. By way of tiling this Original 

Application under Section thof the Administrative Tribur. ais Act, 

1985, the Applicant has alleged that without considering his option to 

be transferred to Delhi, orders have been issued, on 11.07.2009 and 

on 27.08.2009, transferring several other officers to Delhi. 

2. 	It is the case of the Applicant that, for the reason of the 

provision in Transfer/Placement Policy for Group A Officers of Indian 

Revenue Service issued (by CBDT) during 2005 and Office 

Memorandum dated 14.12.1983 of Government of India in the 

Ministry of Home Affairs (Department of Personnel and 

Administrative Reforms) pertaining to Government of India Officers 

posted in North Eastern Region (comprising the State of Meghaiaya 

etc.) the Applicant, upon his long posting in N.E. Region, is to get a 

posting (on transfer) at a place of his choice and Lha, accordingly, he 

represented to get a posting (on transfer) at Delhi. Despite that, 
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several other officers (even on relaxation of ttansfer policy) h ave been 

posted (on transfer) at Delhi (during July and August 2009) ignoring 

the grievances of the Applicant and, being aggrieved, the Applicant 

has approached this Tribunal with the present case.' 

3. 	Heard Mr S.P. Sharma, learned Counsel for the Applicant 

and I& U. Das, learned Addi. Standing Counsel For the Government of 

India (to whom a copy of this Original Application) has already been 

supplied) and perused the materials placed on iëcord. 

& 	Government Policies are made to he followed by the 

GovernmenDepartment and any deviation there from ids to poor 

personnel management If a person 1  posted in N.E. Region (of India), 

has exercised his option to be posted at Delhi. (after completion of a 

particular period) then his case should, have received positive 

consideration; unless very compehling/impossible reasons are shown, 

for not ppstmg him at Delhi. It appears from copies of both transfer 

orders Annexures I & II) that several other officers have been posted. 

at Delhi. It is the case of the Applicant thai; while doing so, the 

Applicant ought to have been posted at Delhi.' 

5, 	In the above premIses, thIs case is hereby disposed of by 

remitting the matter to the Respondents; who should consider the 

case of the Applicant (by treating the copy of this Original Application 

to be a repi-esentation of the Applicant) for his transfer/posting at 

Delhi, in terms of the Government of India guidehineslDepartmentai 

Policies. ,Since 'the Applicant is going to attain the age of 

superannuation/retirement on 31.05.2012 (within 2/2 years) and 

desirous to settle down (on retirement) near Delhi, his prayer for 

posting at Delhi appears to be genuine;  for which all positive 

13 
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consideration should be ghren to his prayer. Orders, on consideration, 

be passed by the Respondents within one month from the date of 

receipt of a copy of this order. 

Registry to send copies of this order by Speed Post to the 

Respondent Nos.1 and 2 (alongwith copies of this OA) and to 

Respondent No.3 (alongwith a copy of this O.A.) by Special 

Messenger. 

Free copies of this order be sent to the Applicant by 

Reqistred Post and be also supplied to the learned Advocates of both 
Q/ 

parties. 	 / \• 
•A 	o\ 

M. a MOHANTY) 
VICE-CHAIRMAN 

Th 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GU fVAHATI N4P 20097 
AT GUWAHATI  Guwahati Benc 

r) P-U.i4APPLICATION No: 2 of of 2009 
SHRI HOME RAIKHAN, COMMISSIONER OF INCOME TAX 
010 THE CHIEF COMMISSIONER OF INCOME TAX, AAYKAR BHAWAN, 
SHILLONG-793001 MEGHALAYA .................................................APPLICANT 

-VERSUS- 
UNION OF INDIA REPRESENTED BY ITS SECRETARY REVENUE, MINISTRY OF 

FINA'ICE, DEPT. OF REVENUE, NEWDELHI-110001 & 2 ORS.......RESPONDENTS 

I N D E X 
SR. 	 PARTICULARS ANNEXURE PAGE NO. 
NO:________________________________  

1. 	I SYNOPSIS 

2 	APPLICATION WITH DETAILS OF APPLICATION FEES I to 7 

AND LIST OF ENCLOSURES 

 VERIFICATION & AFFIDAVIT 8 & 9 

 IMPUGNED ORDER NO: 96 OF 2009 DATED 11/07/09 Annexure-I 10 to 26 

COPY OF THE IMPUGNED ORDER NO: 123 OF 2009 Annexure - 27 to 30 

DATED 27108/2009 II 

6.COPY OF THE EXTRACT OF SERIAL NO: 333 OF THE AnnexureIII 31 to 32 

CIVIL LIST 2006 ISSUED BY THE RESPONDENT NO: 2 

' 	COPY OF THE CERTIFICATE ISSUED BY DEPUTY Annexure- 33 

COMMISSIONER OF INCOME —TAX, (HQRS) IV 

8 	COPY OF THE TRANSFER POLICY FOR GROUP 'A' OF Annexure-V 34 to 45 

INDIAN REVENUE SERVICE (INCOME TAX) CENTRAL & V (a) 

BOARD OF DIRECT TAXES-2005 

9 .! COPY OF EXTRACT OF OM (OFFICE MEMORANDUM) Annexure- 46 

DATED 14/12/1983 VI 

10 	COPY OF THE MEMO DATED 13/2109 & DULY FILLED IN Annexure- 47 to 49 
VII&VilI 

REPRESENTATION PROFORMA 

COPY 	OF 	THE 	PERSONNEL 	PROFILE 	OF 	THE Annexure- 50 to 52 

PETITIONER MAINTAINED BY THE RESPONDENT No: 2 IX 

12 	COPY OF THE MEMO OF REPRESENTATION NO: Annexure-X 53 to 55 

I F.NO.PER./9-10/ 2145 DATEDI 4/07/09 

COPY OF THE CERTIFICATE DATED 1/9/09 IN RESPECT Annexure- 56 

OF JOINING AND TRANSFER OF SHRI D B RAO ISSUED XI 

BY THE 	DY. 	COMMISSIONER 	OF 	INCOME 	TAX, 
SHILLONG 

EXTRACT OF THE GOVT. OF INDIA DEPT. OF PER. & Annexure- - 57 
TRG. 0 M NO: 28034/6/2002-ESTT.(4) DATED 11/1/02. XII 

LatecI at Shillong 	I . 	 -.& P"M -  \ 
	 cr6 o  

eptemb&F2IJC 
/LSP.SHARMA) 

ADVOCATE 
Lk 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUAHATI BENC 	?Oo. 

AT GUWAHATI 	I 	Guwahati  &encb 
ORIGINAL APPLICATION No: - 0 4 of 2009 

Shri Home Raikhan, Commissioner of Income Tax 

0/0 the Chief Commissioner of Income Tax, 

Aaykar Bhawan, Shillong-793001 Meghalaya ................................. APPLICANT 
-Versus- 

Union of India represented by its Secretary Revenue, Ministry of Finance, Department of 

Revenue, New Delhi-110001 and 2 others................................... RESPONDENTS 

SYNOPSIS OF THE CASE 

Humble Applicant. joined Group A of Indian Revenue Service on 20/12/1979 batch year 
Code No:79076 and he joined as Commissioner of Income Tax at Shillong on 10/06/2005 

and had spent more than four years in Shillong while in the service. After compltion of 3 

years in the N E States he ought to have been transferred to places outside of Shillong as 

per his choice on the basis of Transfer /Placement Policy for Group 'A' Officers of the Indian 

Revenue Service, CBDT 2005 and also as per directions laid down in OM (Office 

Memorandum) dated 14/12/1983 issued by the Government of India, Ministry, of Home 

Affairs, (Department of Personnel & Administrative Reforms) which is also applicable to all 

such cases of appointments/postings, transfers etc. of Central Government Employees who 

are serving in the North Eastern Region comprising State of Meghalaya etc. 

Humble Applicant has also completed more than 18 years and 6 months of Service in the 

Eastern Area and as per Para 5.3.8 of the aforesaid Policy an Officer is required to be 

posted to another Area when he is promoted to the level of Commissioner of Income Tax 

and if he has remained in only one Area for 16 years or more till his promotion as 

Commissioner and as per para 5.4 of the aforesaid Policy. 

Petitioner made a representation vide memo No: F. No: Per/08-09/6057 dated 13th 

February 2009 to the Respondent No: 3 and submitted the prescribed , Transfer 

representation Proforma etc. stating that he desires to get transfer to Delhi as his daughter 

requires to join MA in Commerce from Delhi University and his son is required to get 

admi;sion in a School at Delhi and also that before retirement i.e. on 31/05/2012 he wants 

to construct a house at IRS Group Housing Society at Indrapuram, NCT, Ghaziabad New 

Delhi, But the representation was not considered by the Respondents and they have issued 

the Impugned Orders dated 11/7/2009 & 27/8/2009 (Annexure- I & II) for transfer of the 
Other Officers depriving the Applicant from his legitimate right of transfer and being highly 

aggrieved the humble Applicant has filed the instant Application for relief as 

4(s.SHARMA)

d 'or. 

 
ADVOCATE 



Central 	 tveuna 

1-41  

24 SEPO9 

Guwahati Bench. 
IN THE CENTRAL ADMINISTRATIVE TRIBU AL,GQVJ1&rFBEtH 

ATGUWAHATI 

ORIGINAL APPLICATION NO: A01 OF 2009 

Shri Home Raikhan, Commissioner of Income Tax 

0/0 the Chief Commissioner of Income Tax, 

Aaykar Bhawan, Shillong-793001 Meghalaya ...............APPLICANT 

-Versus- 

Union of India, represented by its Secretary Revenue, Ministry of Finance, 
Department of Revenue, New Delhi-110001 

The Chairman, Central Board of Direct Taxes, 

Ministry of Finance, Department of Revenue, 

North Block, New Delhi-110001 

The Chief Commissioner of Income Tax, (CCA), 

AAYAKAR BHAWAN, G. S. ROAD, 

GUWAHATI-781005 .......................................... RESPONDENTS 

DETAILS OF APPLICATION: 

Particulars of the order against which the application is made: 

Impugned Order No: 96 of 2009 dated 11 th July 2009 and Impugned Order No: 
123 of 2009 dated 27 th  August, 2009 1 issued by Office of the Respondent No: 2 
Department of Revenue (Central Board of Direct Taxes) Ministry of Finance, 
Government of IndIa. 	 - 

Copies of the Impugned Order No: 96 of 2009 dated j1th  July 2009 and 

Impugned Order No: 123 of 2009 dated 27108/2009 are enclosed and 

marked as Annexure-1 & II. 

Jurisdiction Of the Tribunal: 

The humble Petitioner herein had completed 18 years 6 months in the Eastern 

Region of India and has been posted at Shillong within the cadre region of the 
Respondent No: 3 with effect from 101h June 2005 and presently residing at 
Shillong within the jurisdiction of this Hon'ble Tribunal and hence this Tribunal 
has got the Jurisdiction to hear the instant Application. 

Limitation: 
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The Applicant further declares that the application is within 

• proscribed in Section 21(1) (b) of the Administrative Tribunals Act, 1985 and cause 

of action has arisen on 13/2/09, 11/7/09, 14/7/09 & on 2/7/09 within the jurlsdiótion 

of this Hon'ble Tribunal. 

4. Facts of the case: 

I. 	Brief facts about the date of appointment and joining of Service: The 

humble Petitioner joined Group A of Indian Revenue Service on 20/12/1979 

batch year Code No:79076 

Copy of the Extract of Serial No: 333 of the Civil List 2006 issued by 

the Respondent No: 2 is enclosed and marked as Annexure-Ill 

IL 	Brief facts of the charges and relevant documents to be referred: 

The humble Petitioner joined as Commissioner of Income Tax at Shill9ng on 

10/06/2005. He had spent more than four years in Shillong while in the service. 

That the humble Petitioner would be superannuating on 31/05/2012 

Copy of the certificate issued by Deputy Commissioner of Income - 

Tax, (Hqrs) is enclosed herewith and marked as Annexure-lV 

That the humble Applicant went to Shillong with an expectation that after 

completion of 3 years he would be transferred to places outside of Shillbng on 

the basis of Transfer /Placement Policy for Group 'A' Officers of the 'Indian 

Revenue Service, CBDT 2005. 

It needs to be mentioned here that humble Petitioner has completed more 

than 18 years and 6 months of Service in the Eastern Area and as per Para 

5.3.8 of the aforesaid Policy an Officer is required to be posted to another Area 

when he is promoted to the level of Commissioner of Income Tax and if he has 

remained in only one Area for 16 years or more till his promotion as 

Commissioner and as per para 5.4 of the aforesaid Policy, calculation ofstay at 

the particular station/area spend on deputation out side of the Area may be 
counted at the option of the Officer. 

Copy of the Transfer Policy for Group 'A' of Indian Revenue Service 

(Income Tax) Central Board of Direct Taxes-2005 is enclosed herewith and 

marked as Annexure-V & V (a) 

That the humble Petitioner begs to state that in terms of para 3 of' letter No: 

14017/21/83-AIS.1I dtd 3/2/1 984 Orders contained in OM (Office Memorandum) 

dated 14/12/1983 issued by the Government of India, Ministry of Home Affairs, 

(Department of Personnel & Administrative Reforms) will also apply to all such 

cases of appointments/ postings, transfers etc. of Central Government 

2 
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Employees who are serving in the North Eastern Region comprising State of 

Meghalaya etc. and after completion of their tenure of posting fixed for 3 years 

would be considered for posting to a station of their choice as far as possible. 

Copy of Extract of OM (Office Memorandum) dated 14/1211 983 is 
enclosed herewith and marked as Annexure-VI 

That the humble Petitioner begs to state that after completion of more:than 3 

years of service in the N E Region the humble Petitioner had riadë a 
representation vide memo No: F. No: PerI08-0916057 dated 131h February 2009 
addressed to Shri Imokaba Jamir, JCIT, Hqrs. Aayakar Bhawan, Guwahati-

781005 in the Office of the Respondent No: 3 along with duly filled in prescribed 
Transfer representation Proforma etc. 

Copies of the Memo dated 13/2/09 & Duly Filled in Representation 

Proforma are enclosed herewith and marked as Annexure- VII & VIII 

That as per Executive Profile maintained by the Respondents it was within the 

knowledge of the Respondents that the humble Petitioner desires to get transfer 

to Delhi as the daughter of the Petitioner requires to join MA in Commerce from 

Delhi University and the son of Petitioner is required to get admission in a 
School at Delhi. 

Moreover, before retirement i.e. on 31/05/2012 the humble Petitioner 

wants to construct a house at IRS Grbup Housing Society at Indrapurarri, NCT, 

Ghaziabad New Delhi and for the above reasons the Petitioner wants to get 
transfer from Shillong to Delhi. 

It needs to be mentioned here that the humble Petitioner w6uld be 

superannuating on 31/05/2012 hence the petitioner is willing to get transferred 
to Delhi before it. 

Copy of the personnel profile of the Petitioner is Enclosed hrewith 

and marked as Annexure-IX. 

That the Petitioner has sent another representation/reminder vide mern No: 
F.NO.PER./9-10/2145 datedl4/07/2009 addressed to the Respondent No: 2 

Chairman, CBDT, Minister of Finance, Department of Revenue, Northi Block, 

New Delhi-i 10001 stating therein that CBDT would transfer and accommodate 

the Petitioner in a station of his choice as per the rule of Government of India 

and also as per CBDT's transfer policy. But request of the humble Petiticner for 

transfer to Delhi was not considered either at the time of considering the other 

Officers for transfer vide Impugned Order No: 96 of 2009 dated 11th  July 009 or 
at the time of issuance of Impugned Order No: 123 of 2009 dated 27/08/2009 

and the Respondents failed to discharge justice equitably and impartiaIIy. 

3 
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Copy of the memo of representation No: F.N0.PER.19-10I 2145 

datedl4I07I09 is enclosed and marked as Anflexure-X 

4 

vii. That as per the Rule 5.4 of the aforesaid Transfer /Placement Policy for Group 

'A' Officers of the Indian Revenue Service, CBDT, 2005 minimumS and, maximum 

tenure to a post is two and three years respectively under the Rule 5.3.9 under 

amended Rules. The humble Petitioner has completed more than four years in 

the post of Commissioner of Income Tax at Shillong. 

viii.That as per the Rule 5.7 of Transfer /Placement Policy for Group 'A' Officers of 

the Indian Revenue Service, CBDT, 2005, Officers who have completed three 

years of tenure at NADT (National Academy of Direct Taxes, Nagpur) etc will get 

preference in posting to stations of their choice. As per the said Rule of CBDT, 

2005, Officers who have served in, the North Eastern region or Jammu & 

Kashmir would get preference in stations of their choice. Since the humble 

Petitioner has served at Shillong for more than four years, he is entitled to get 

preference in to the station of his own choice which he opted to get transfer from 
Shillong to Delhi. 

That the Humble Petitioner begs to state that as far as possible, minimum tenure 

in Class 'B' Stations and Class 'C' stations in India in each cycle has been fixed 

for six (6) years in accordance with the Rule 5.3.6 of Transfer /Placement Policy 

for Group 'A' Officers. Since in the North Eastern region there is no Class 'B' 
Stations the minimum tenure consisting of one cycle should be taken as 3 

(three) years as per the Rule of 5.3.2 of Transfer/Placement Policy for Group 'A' 

Officers of the Indian Revenue Service, CBDT, 2005. Copy of the Rule 5.3.6 and 

5.3.2 of Transfer Policy for Group 'A' of Indian Revenue Service (Income Tax) 

Central Board of Direct Taxes -2005 is enclosed as Annexure- V together with 

detail of Class 'A', 'B, and 'C' Stations. 

That the Humble Applicant begs to state that in the case of Shri D. B. Rao who 

joined as Commissioner of Income Tax (Appeals) in the Office of the 

Respondent: No.3 and completed four years of tenure at ShiIIdng was 

transferred to Kolkata vide SI No. 190 of the impugned Order No.96 of 2009 of 

CBDT (ANNEXURE-l). In the same way the petitioner is also entitled toget his 

transfer out side of Shillong to stations of his choice. 

Copy of the certificate dated 119/09 in respect of joining and 

transfer of Shri D B Rao issued by the Dy. Commissioner of Income 

Tax, Shillong is enclosed herewith and marked as Annexure- Xl. 

That humble Petitioner begs to state that "Posting Calculation" on the Executive 

profile indicates (Annexure- IX) that the Petitioner had completed only foUr years 

as a regular posting in Delhi which is Class "A" posting area. He had completed 

4 
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eight (8) years in Kolkata combined with regular posting of four (4) years in New 

Delhi. So he completed total (12) twelve years in Class "A" Stations. In view of 

this the Petitioner is eligible to be posted to Class "A" cities after serving Class 

"C" cities as per the Rules of Transfer /Placement Policy for Group 'A' Officers 

of the Indian Revenue Service, CBDT 2005. 

xii. That the Humble Applicant begs to state that the Government of India, Deprt. of 

Personnel & Training vide its O.M.No: 28034/ 6/ 2002-Estt.(A) dated 11/1/02 

had communicated that a representation made by a Government employee 

should be disposed of within a maximum period of 6 weeks and in case of inter-

departmental consultation such representation should be replied to normally 

within a maximumperiod of three months. 

Copy of the Extract of 0 M No: 28034/ 6! 2002-Estt.(A) dated 11/1/02 

is enclosed herewith and marked as Annexure-XlI 

5. Grounds for relief with legal provisions 

For that the Respondents had followed a policy of selective discrimination, 

when Shri D B Rao CIT (A), Shillong can be transferred from Shillong to 

Kolkata after serving 4 years, but the case of transfer of the humble 

Petitioner to his place of choice has not been considered citing the flimsy 

Administrative grounds! Rules. 

For that the Respondents have adopted deliberate policy of discrimination, 

when some of the officers are transferred on the grounds of superannuation 

and Children's Education, but the same yardstick was not applied in the case 

of the humble Petitioner, who had submitted the same disabilities in his 

representation dated 13/2/2009. 

For that the Respondents have followed a policy of punishing the humble 

Petitioner without any justifiable reason and ground, by not transferring him 

to a station of his choice. When an Officer has completed his term, in the 

NER dutifully and is due for transfer, he ought to have been transferred as 

per Rules, but the Humble Petitioner has been denied this opportunity. 

For that the Petitioner's Representations dated 13/212009 and another 

representation/reminder submitted vide F.NO.PER/09-10/ 2145 dated 

14/07/2009 to the Respondent No: 2 have not been disposed of by speaking 

order and no other remedy having been available to the humble petitioner. 

For that as per guidelines issued the Government of India from time to time 
Transfer /Placement policy for Group 'A' Officers of Indian Revenue Service 

(Income Tax), Central Board of Direct Taxes -2005 all transfer matters 

should be disposed of in accordance with law and prescribed procedure. 
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• 	vi) 	For that as per office memorandum No: F.NO.35015165N 2006-Ad.VI of 

Government of India, Ministry of Finance, Department of Revenue dated 

2/05/2008, all representations on transfer matters should be disposed of by 

order within a period of 6 (Six) weeks by the Under Secretary to the 

Government of India. Therefore the representation dated 13/02/2009 of the 

humble Petitioner ought to have been disposed of accordingly. 

6. Details of the remedies exhausted: The applicant declares that he has 

availed of all the remedies available to him under the relevant Transfer I 

Placement Policy for Group 'A' Officers of Indian Revenue Service (Income 

Tax), Central Board of Direct Taxes -2005, Government of. India's DOPT Rule, 

by submission of detailed representation to the prescribed authorities but the 

Representation of the humble Petitioner dated 13/2/2009 and subsequent 

representation No: F.NO.PER/09-10/2145 dated 14/07/2009 were not 

considered in the Impugned Order No: 96 of 2009 dated 11th  July 2009 and in 

the Impugned Order No. 123 of 2009 dated 27/08/2009 etc.. 

Matters not previously filed or pending with any other Court: 

The Petitioner declares that he had not previously filed any application, writ 

petition or suit regarding the matter, in respect of which this application has 

been made, before any Court or anyother authority or any other Bench of the 

Tribunal nor any such application, writ petition or suit is pending before any of 

them. 

Reliefs sought for: 

In view of the facts mentioned in aforesaid paragraphs the applicant 

prays for the following reliefs:- 

Necessary directions to the Respondents to Consider the Transfer the 

humble Petitioner from Shillong to Delhi and in case of non-availability of 

Vacancy at Delhi, his transfer may also be considered for Kôlkata or 

Mumbai without disturbing the seniority of the Humble Applicant. 

ii. All consequential benefits arising out of the Order of transfer. 

Interim order, if any prayed for: 

Pending final decision on the application, the applicant seeks the 
14 	 following interim relief: 

i. 	Stay of the operation of the Impugned Order No: 96 of 2009 dated 1 1th 

July 2009(Annexure-1) and Impugned Order No. 123 of 2009 dated 

27/08/2009 (Annexure-Il) passed by the office of the Respondent No.2 till 

final disposal of the instant Application. 
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ii. 	Any other relief or reliefs, order or orders , direction or directions as this 

Hon'ble Tribunal may deem fit and proper 	 - 

Particulars of banks draft/ postal order filed in respect of the application 

fee 	 o.-0045 u- 	\2.Øo9 	 ..brf,ibJ' 	 JC'4.-. 

') 	 --Y- ,  Q-tt 	- p--' 

G,, 	 Q6 O4A4,_ O.4  

List of enclosures: 

Copy of the Impugned Order No: 96 of 2009 dated 111h 

July 2009- Annexure-1 

Copy of the Impugned Order No: 123 of 2009 dated 

27/08/2009 -Annexure - II. 

Copy of the Extract of Serial No: 333 of the Civil List 2006 

issued by the Respondent No: 2 Annexure-lIl 

Copy of the certificate issued by Deputy Commissioner 

of Income -Tax, (Hqrs) -Annexure-IV 

Copy of the Transfer Policy for Group 'A' of Indian 

Revenue Service (Income Tax) Central Board of Direct 

Taxes-2005 - Annexure-V & V(a) 

Copy of Extract of OM (Office Memorandum) dated 

14/12/1983 - Annexure-Vl 

Copy of the Memo dated 13/2/09 & Duly FiI!ed in 

Representation Proforma -Annexure- VII & VIII 

Copy of the personnel prOfile of the Petitioner - 

Annexure-IX. 

Copy of the memo of representation No: F.NO.PERJ9-10! 

2145 datedl4/07/09 - Annexure-X 

• 	 10. Copy of the certificate dated 1/9/09 in respect  of joining 

and transfer of Shri 0 B Rao issued by the Dy. 

Commissioner of Income Tax, Shillong - Annexure- XI. 

11. Copy of the Extract of 0 M No: 28034/ 6/ 2002-Estt.(A) 

dated 11/1/02 is enclosed herewith and marked as 

Annexure-XIl 

7 



- 

	

.. 
	 ntraI Adrnnstrath,eTribur 
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Guwahati Bench 
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	 rrd 

VERIFICATION 

Shri HOME RAIKHAN (name of the applicant) S/O, 

aged7- years working as Commissioner 

of Income Tax Shillong in the office of Chief Commissioner of Income Tax, 

Shillong-793001, resident ofUt5 -793001 

in the District of East Khasi Hills Meghalaya do hereby verify that the contents 

of paras ....../.. to ... ? ...... are true to my personal knowledge and 

paras ..... 3..to ...... ... ........ believed to be true on legal advice and that I have not 

suppressed any material fact. 

Date: '-kc 

Place: 

I 
	 SignatL)retofffie appIicant 



t .  Central AdntMveThbufl*?il' 
*-T w7t4iq5 rirr 

24 SEP 2009 

Guwahati Bench 
•Tc1TT• W4t1t 

4 	 AFFIDAVIT 

I Shri HOME RAIKHAN S/O 	#Rt4 	aged 

57 Years working as Commissioner of Income Tax Shillong in the 

office of Chief Commissioner of Income Tax, Shiilong-793001, 

resident afU -j1CkQQUAMAA1E.. Shiflong -793001 in the 

District of East Khasi Hills Meghalaya do hereby solemnly affirm 

and declare as follows: 

That I am the Applicant in the instant Application and as such I 

am conversant with the facts and circumstances of the case. 

That the statement made in paragraphs I to U are true to the 

best of my knowledge, belief and information and rests are my 

humble submission before this Hon'ble Tribunal 

In witness whereof I sign this affidavit on this the 2R day of 

Jc2009 at Shillong 

Identified by me 
I 

Advocate 

ID e 7~po n eZ'nt 

&w r' ci TI 

KHASI H1L 	
. 

SH%LLONO 

r !w j: 
zoo

e  
glU1f 
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GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF REVENUE 
CENTRAL BOARD OF DIRECT TAXES 

New Delhi, the 1 jth  July, 2009 

ORDERNO. 96 OF 2009 
The to 	postings / transfers of ocers In the grade of Commissioner of Income Thx / Director of income Tax are hereby ordered with immediate effect and until further orders: 

3.No. CODE IAMB M 'To VICE EMARcs 

10!N R%. 

POST 

1 79024 IRCHANA  FROM CIT-i GRA 
DENO.

DIOViJAI ANJAN UTION WMAR 
2 33018 'SHOK )N REV. FROM CIT(A)-5 

_______  

URAT WITYA 
78008  

WMAR BAL DEPUTATION IIKRAM 
81035  3 83024 3HARAT ON REV. FROM DIT(TP) KOLKAT 

3HUSHAN )EPUTATION 
ANAWATI 

34028 JANGEETA ON COMPLETION MT(CIB) PATNA 
GUPTA OF STUDY LEAVE 

5 35030 PROMOD OM DIT(INFR/ )ELHI* IARINDER UPFO AOT,2010 - IANGIA N 

FEPEJTAIION 

.)-2 MR SINGH ON STUDYING IN 
5 35044 4ANAS OM, CIT(A)-29 DELHI 

37051 
)AVENDRA 

CLASS 10Th 
3}IANKAR RA  SHANKAR 

84015  
- 1 16020 NAGESHWARA ON REV. FROM CIT(A)-1 COIMBA JASON P. 

LRAO DEPUTATION raRE 3OAZ 84027 ORIPALLI  
86042 ISANGEETA ON REV. FROM - CIT(A)-i 1 MUMBAI SREEKANT 3INGH )EPUTATJON CHATTERJE 

 82049  
3 36050 SHRI ON REV. FROM CIT(A).17 )ELHIt RAKESH * UPTO AGT, 2010 - (RISHANA )EPUTATIOIq / KUMAR DAUGHTER 

'V PALIWAL STUDYING IN CLASS 
36022 12TH 10 36058 RAKESH DN COMPLETION )IT

_

(TP) CHKNNA 
IHASKAR OF STUDY LEAVE I 

11 37030 GEETHA RAW ON COMPLETh)j CIT(TDS) NAGPUR ).V. REDDY 
HANDRAN OF STVDY LEAVE 35036 

12 37037 3IPIN BIHARI ON REV. FROM CIT(A) -18 )ELHI* TUGESH CH. * UPTO AGT, 2010 - SINGH DEPUTATION PEGU 84069 SONS STUDYING IN _ CLASS 10Th& 12Th 13 17040 CUNAL SINGHON REV. FROM CIT(A)-15 DELHI* J.B. 	* UFFO AG'F, 2010 - )EPUTATION / AAHAPATRA SON STUDYING IN 
CLASS 12Th 	-- 35031 

coPY 

A~'fcouft 
Gauat% 

It 



4 
LHI* 

 
JAY UP'FO AGT, 2010 - 

V2061 
SON STUDyUqQ IN 

LASS 
rJAIr 

GARWA!. 
DR.)82055 

Jfl AVINDER  
____________  

.AGT, 2010 - 
/ SING!! GILL ftER 

L:NG / 15040  IN CLkS 

Central Admjnjstratj )EL82025 	 e 
SRIDHAR Ui r 	Trp 
052 	L 

24 SEP 009 

IVASTAVA 	Gtjwahati Be 
)01 	I 

• 'i 	bU33 '&TUL PRANAY 

l5039HIT'A 
ANJAN PAT! 

I6 17020 RANET 
IINGH 

SACHDEV 
27 	76056 J.R. SHARMA 

8 	11044 WRAY 
HARAN NAIIC 

9 	14052 P. SRIDHAR 

-2 

'APATHY 
09 
IL 
NAY 
33 
TFA 
(JAN PAT! 
39 
.JAIN 

EVIJAYA 
ADA 

1 IBRUBA 

OM 
DEPUTATION CBDT 

( 15 37070 VIPIN DN REV. FROM CF(A) CHANDRA DEPUTATION 

16 )HEERAJ oruv. FROM IT(A)-26 3HATNAGAR DEPUTATION 

A&I CCIT(cCA) HYDRABAD 
17 fr7025 I IA.K. JAIN C1T-2 MYDERAICIT..1 BAD 
Iii 81001 i-i. CIT-4 FIYDER/ ClF-6 	} 3RINIWA SULU BAD 

19 11Od . BHASKAR CIT-i IYDE CIT(A)-3 EDDY MD 

0 79056 AK1R MO1fA CIT-6 IYDER) IT (CIB) 	I MOHANTY lAD 3 
21 
L 

13001 R.P. CIT(A)-1 EIYDE CIT(A). SRIVASTAVA  3AD 1 A.K. lT(A)- IYDERA 
- 

C1T(A)-1 El 

. SHARMA 
)56 

1 

4 

'I 

I 	INAIK 81044J 

2 

GI%W ,1 

pldljoc 



4 

IJ 

c ' 

F\ô\JOC  

, s 	C 

11046 PRAFULLA CIT(A) VISHAK CIT(JUDL) CHENNA 
CUMAR DASH HAPATN 

AM 
33 84056 IENIGALLA IT(ITAT) TISHAK CIT(TDS) IYDERA S. CmtraAdmirn8Us. 

AGA 1RASAD HAPATN 3M) MAHAPATAR 
80040  

34 18015 R.C. CIT-i IIJAYA CIT(AUDI1 COCHIN S.C. SONKAR 
PRAMANIK WADA 83067 24 	SEP 2 

35 34068 SUKHPAL CIT(A)-1 ILJAYA CIT UDAIPU 
4EENA WADA R - 	(tiwahat Bbl  

36 30035 M.S. CIT RAJAM CIT-5 EIYDERA A. BHASKAR 
CHANDRASEK UNDRY BAD REDDY 
IRAN 51006 

37 30056 NATHAN RAUL CIT(A) R.AJAM CIT RMAMU M.S. 
LJNDRY NDRY CHANDRASE 

RAN 
80035  

BULAR & JRML: CCIT(CCA) PATNA 

38 16045 O.P. AGARWAL CIT-2 PATNA CIT-i 'ATNA  

39 SAYED !T(A)-2 PATNA C1T-2 'ATNA D.P. rOO8 
ARIQUE GARWAL 

 HMED 76045  
0 34011 '3HAMBHU DIT(INV) PATNA CIT(DS) PATNA UJJAWAL 

)UTIA JHA KUMAR 
HQUDHARY 

19019  
41 79019 UJJAWAL CIT(TDS) PATNA DITØNV) PATNA SHAMBHU 

(UMAR DUVFA JHA 
CROUDHARY  54011  

12 78084 M.L. LAKRA CIT(A) RANCHI CIT-2 KOLKAT 

13 77045 R.K. RA! CIT(ITAT) RANCH! IT(A) RANCHI M.L.LAKRA 
78084  

14 31008 S.S. RATHORE IT(UOP) MUZAFF CIT(A)- 13 )ELHI MOHANISH 
RPUR VERMA 

87054  
DELHI I CBDT CCIT(CCA) DELHI 

.15 30009 LK.SANGWAN DIT(VIQ) )ELHI CIT(A)-3 !UMBAI RAKESH 
1OHAN 

81033  
16 78027 (IRAN )IT(BPR) )ELHI CIT(C) L..T.JDHIA 3.8. 

)BEROI 2 NA MOHANTY 
IASUDEV  78044  

7 79003 SAKHARAM DIT(INV)- )ELHI CIT-3 )ELHI 
3OVINDRAO 
JOSHI 

48 35055 3UNIL KUMAR )IT(INT.T DELHI DIT(VIG) MUMBAI NISHI SINGH IN RELAXATION OF 
OJEA X)-2 79063 .P.. 	ON 

u)MINI8TRATWE 
EQUIREMENTS 

49 S.S. BAJPAI DIT(L&R) CIT UJLAHA S.S. KANNAN r6043 
-2 

rELHI 
BAD 78046 

.. 	

I, 

009 

nch 



( 1  

4 	 (7gm 
1- 

,. 	C 

It 

50 87051 HARINDER )!T(INFR DELHI CIT BIKANE 
MR SINGH ASTRUC R 
DILL CURE)-2 _ 

51 30048 F'.C.K.SOLOMACJT-7 DELHI IT(A)-1 JABALP SUBHASH IN RELAXATION OF N LJR KUMAR F.P. 	ON 	SPOUSF 
78023 DROUNDS 

52 102045 HARSH IT-8 DELHI Icrr(A) '3RILLON ).B. RAO 
 3ARDHAN  ______  13018  

53 79069 HAR PRASAD IT-10 )ELHI DIT(INV)-2 DELHI SAKHARAM 
CAIN GOVINDRAO 

JOSH! 79003 

54 18072 J.P. MASSAR iT-12 )ELRI CIT-2 DELHI  
55 78025 S .K. MT-14 )ELHI 1T-7 DELI{1,, P.C. 

'3RIVASTAVA KARUNADHA 
RS.80048  

56 31042 S.M. ASHRAF IT-15 )ELHI CIT(C)-1 )ELHI/ M.D. KABRA 
18010 -. 

entraIAdministratve 57 31007 GOPAL KAMAL IT-16 DELHI )IT(INT.T )ELHIj 

58 30036 - ARTI HANDA CJT(TDS) DELHI DIT(BPR)- )ELRI/ 
1 24 	.SFP2Q 59 78010 M.D. KABRA IT(C)-1 DELHI CIT-2 INDORE T.K. SHAH 

_____ _____ • _______ ______ ________ ______ 77042 
0 19058 'IJAY KUMAR CIT(C)-2 DELHI CIT-6 )ELHI 

________ 
uwahati ben 

3AKSHI -4F4 
61 7028 SURBHI CIT(C)-3 DELHI CIT-3 TAIPUR PAWAN 

SINHA CUMAR 
• SHARMA 

1031  
2 85070 R.S. MEENA CIT(ITAT) )ELHI CIT(A)-8 DELHI NITIN 

-3 / }UP'FA 
16026  

33 86015 )URGA IT(ITAT) )ELHI Cfl'(A)-5 DELHI / 3. MURAL! 
HARAN -6 / (IJMAR 

)ASH  13058  
54 34019 PRAVEEN IT(A)-1 DELHI DIT(INV) KANPUR ANAND DEE! 

KUMAR 
11  

 10031 
5 34022 '3URAJ BRAN 1T(A)-3 )ELHI CIT(A)-1 BHOPAL B.L. RAZDAN 

77026  
6 33058 B. MURAL! MT(A)-5 )EIIHI CIT-10 CHENNA L.H. MANNE 

JMAR 1 79066 
67 32046 GIRISH KR. 1T(A)-7 )ELHI CIT-12 DELHI J.P. MASSAR 

IAHESHWAR! 'V 78072 
58 36026 IFFIN GUPTA CIT(A)-8 )ELHI CIT(!-TAX DELHI E'RADIP 

CT), ..j 4EHROTRA 
CBDT 88037 

9 32013 MEETA IT(A)-10 )ELHI CIT-8 )ELHI FIARSH 
iAMBIAR '! 3ARDHAN 

_____ _ 32045  
70 33038 RAKESH FF(A)-1 1 DELHI OIT(TDS) )ELHI ARTI HANDA 

KUMAR 1 30036 
GUPTA  

-a 

rnbznyj 

9 

n 



5. 	
ell 

61  
? 	

C 
S. 

71 37054 MOHANISH CIT(A).-13 DELHI DIT(EXEM )ELHI 
ERMA P) 

72 35031 J.B. CIT(A)-15 DELHI CIT(OSD) )ELHI IN RELAXATION O 
&AHAPATRA '.P. 	ON  

DMINISTRATIVE 
EQU1REMENTS 

3 36022 RAKESH IT(A)-17 DELHI CIT(JUDL) MUMBAI . A. 
KUMAR 3OPINATHAN 

[74 
PAL1WAL 

84069 JUGESH CH. 
17018 

 IT(A)-18 )ELHI IT(A)-1 )ELHI PRAVEEN 
'EGU - UMAR 

34019,  
75 87088 3HARAT CIT(A)-24 )ELHI CIT(A)-3 )ELHI 3URM BRAN 

3HUSHAN  v 
16 85040 RAVINDER IT(A)-26 )ELHJ IT(A)-10 DELHI MEETA 

3INGH GILL NAMBIAR 
12013  

77 s3oig AsHii JAIN IT(A)-27 )ELHI CIT-15 DELHI S.M. ASHRAF 
/ 81042 

78 84055 S.K. IT(A)-28 )ELHI CIT(C)-3 DELHI SURBHI 
HOWDHARI 3INHA 79028  

79 14015 )AVENDRA CIT(A)-29 DELHI CIT UJWAR SUSHIL 
3HANKAR (UMAR 

3AHAI 79060.  
30 87023 3ANJAY CIT(CO) DELHI CIT-20 (OLKAT T.P. 

KUMAR A KRISHNA 
KUMAR 
33055  

31 AJNISH IT(JUDI DELHI DIT(L&R)- )ELHI r2024 
UMAR H 2 -76043 

32 34037 3AMIR DIT(ITSC) )ELHI IT(A)- 11 )ELI-ll RAKESH 
MUKHOPADH - UMAR 
(AY }UPTA 

S.S. BAJPAI 

 

33038  
33 32061 C. MAY rr(A&J), DELHI IT IJAYA R.C. 	r 

CUMAR CBDT' IADA pRAMANIKI n  18015 	
j 

84 38037 'RADIP CIT(1-TAX ELHI CITfCO) DELHI SANJAY 
EHROTRA CT), " KUMAR 1 2 i 	cr 

Jp° 	 Q9 BDT 17023 	L 
35 84036 BHANU IT(VIG.), DELHI CIT(A) ALLAHA ASHIMFT - 

'RATAP CBDT 3M) (UMAR I Guwahati  
3INGH BISHT  35005 oench 

OUJRAT: CC1T(CCA 

36 19033 RAJIV NAYAN Cfl'-4 AHMED CIT(A) JAMNAG PRAVIN 
'RASAD ABAD AR iERMA 

15048  
87 33062 (IRAN BABU IT(A)-4 HMED CIT-16 DELHI OPAL 

WAD CAMAL 
______ ______  11007  

38 81055 (ALE lIAR! CIT(A)-11 AHMED AHMED 
AL NAICK WAD 

rff-7 
ABAD 

39 81034 WIT KUMAR IT(A)-14 HMED IT BILASPU 
'ANDA BAD F 

-4 

bunal7 



ry 

6 

4 

'4 

A 

9 	
co' 

S. 

90 33059 S1NGH CIT(ITAT) HMED CIT(A)-4 HMED (IRAN BABU 

VITYA 
-3 BAD BAD 33062 

F)I'— 31035 CIT(A)-5 SURAT CIT(A)-4 	SURAT 

92 84059 D.B.R. V. CIT(A)-5 3AROD 3ARODA KISHORE KR. 
PRASAD 

ICIT(A)-6 
1YAWAHARE 

84013  
93 4013 KISHORE KR. CIT(A)-6 BAROD CIT(A)-5 BARODA D.B.R. V. 

/YAWAHARE PRASAD 
34059  

M 85048 'RAVIN CIT(A) JAMNA CIT(C)-3 CHENNA 
IERMA GAR 

95 80018 RAJESH OJHA CIT /ALSAD CIT(A) RAJAMU NATHAN IN RELAXATION OF 
NDRY RAUL 80056 F.P. 	 ON 

\DMINISTRAT1VE 
GROUNDS 

?6 85004 DAYAL (A) VALSAD  CIT RAJESH rlRIJA rLSAD 
OJHA 80018 

KARNATAKL & GOA: CCIT(cCA) BANGALORE 

97 85037 LAKSHMI CIT(A)-1 3ANGAL )IRECTO 3ANGAL NIL KUMAR 
IANDE PURl ORE R(RTI) ORE GGARWAL 

79010  
98 87098 RMU CIT(A)-3 3ANGAL 

_____  
CIT(A)-5 3ANGAL D.P. HAOKIP 

[AYENG ORE ORE 15068 

99 35068 D.P. HAOKIP IT(A)-5 3ANGAL GUWAH SHOK IN RELAXATION OF 
)RE TI KUMAR T.F. 	 ON  

ICIT(TDS) 

SINHA 84026 ADMINISTRATIVE 
EQU!REMENTS 

100 35060 SADANANDA C1T(A)-6 3ANGAL CIT(A)-1 3ANGAL IAKSHMI 
SANBARSA ORE )RE HANDE PURl  

tpntra l Admin i-,ziMfive r _______ ______ _______ _______ 85037 
101 37028 HARSH CIT(ITAT) BANGAL CIT(CO) 3ANGAL • 

PRAKASH .1 ORE ORE 

102 37065 POONAM CIT(CIB) 3ANGAL CIT(CIB) CHANDI 24 	SEP20 CHAIRA ORE 3ARH 
SIDHU  

103 79010 ANIL KUMAR )1RECTO 3ANGAL IT(INTL. 3ANGAL Guwahati Ben, IXIGARWAL (RTl) )RE rAX) ORE 

104 87055 MILIND CIT(AUDI 3ANGAL CIT(CIB) 3ANGAL POONAM 
MAD}IUKAR r) ORE )RE KI-IAIRA 
3HUSARI  SIDHU. 87065  

105 51051 Y.A. CIT(A) HUBLI CIT-2 PUNE I.D. PARMAR 
MABRUXAR 79074 

106 80011 T.K. SEHGAL UOP CIT 3ELGAU DIT(ITSC) DELHI SAMIR N RELAXATION OF 
M AUKHOPA]) F.P. - RETIRING IN 

 ______ 1YAY 84037 WGUST, 2011 
KERALA CCIT(C COCHIN 

107 F82069 MANOHAR D. CIT(A)-1 COCHIN CIT(CIB) COCHIN INISHI NAJR 
LAHANSKAR 82017 

rbunt 

9 

h 



08 32018 NARHARI CIT(A)-2 COCHIN CIT(C) IYDERA IN RELAXATION OB 
1p BISWAL BAD T.P. 	ON 

WMINISTRATWE 
REQUIREMENTS 

109 36025 SUSIE S. IT(A)-4 COCHIN CIT(A)-18 4UMBAI NIL MEHTA 
VARGHESE 85014 

110 	'84045 RASHMI IT(A)-5 COCHIN DIT(BPR)- )ELHI KIRAN 
SAXENA 2 OBERO! 
SAHNI ' IASUDEV 

78027  
111 37031 SUMANT CIT(CO) COCHIN CIT(A)-2 COC}UN NARHARI 

SINHA 3ISWAL 
____ ____ __________ ______ ______ _______ ______ 82018  

112 81041 SURESH CIT(FDS) OCHIN CIT(A)-1 COCHIN MANOHAR D. 
CHANDRA LAHANSKAR

, 
 

CABRA 82069 entraI AdminiSttatiV4 
113 83067 S.C. SONKAR CIT(AUDI COCHIN IT(A)-4 COCHIN SUSIE S. TFltt 	' 

7ARGHESE 
 86025 __ 

114 78014 S.. RAY IT RIVAN CIT(ITAT)- DELHI 24 	SEP 7 DRUM 10(INT.TA / 
MP & CJiHAT.: CCI'1'(CCA) BHOPAL Guwahati be 

115 p 10 19 3AJRANG DAS CIT 3HOPAL DIT(INV) 3HOPAL VINODANAN 
ISHNOI D JHA 83033 

116 77026 B.L. RAZDAN CIT(A)-1 3HOPAL CIT JAMMU fIRENDRA 
SD(GH 85056 

117 83033 VINODANAND DIT(INV) 3HOPAL CIT 3HOPAL BAJRANG 
HA DAS VISHNOI 

31019  
118 86010 PATANJALI CIT(TDS) 3HOPALCIT(A)-3 3ANGAL RAJU 

ORE 1AYENG 
37098  

119 77048 L.R. NAYYAR CIT-2 TABALP IT- 1 JABALP 
JR UR 

120 78023 SUBHASH CIT(A)-1 JABALP CIT-2 JABALP L.R. NAYYAR 
[CUMAR UR  JR 77048  

121 81023 REKHA GOEL CIT JJJAJN DIT(VIG) DELHI N.K.SANGWA IN RELAXATION OF 
l 80009 T.P. ON 

WMINISTRATWE 
EQUIREMENTS 

122 ~2055 S.C. AGARWAL CIT(A) LJJJAIN IT JJJAJN REKHA 
(DR.)  .'  GOEL 81023  

123 79079 NUTAN A. IT-1 INDORE CJT-29 4UMBAI )ESH 
WODEYER 3ANDHU 

GOEL 82036  
124 77042 T.K. SHAH CIT-2 INDORE CIT-i INDORE NIYAN A. 

WODEYER 
79079  

125 81016 NUTAN IT(A) GWALIO CIT MEERUT )EVENDRA 
3HARMA R SWAROOP 

SAKSENA 
79017 	1  

jTrbun& 

09 

ch 

7 

coo  G 

? 

610  

 o' 

S 



Milk.: CCIT(CCA) PUNE 

126j. 	79074 V.D. PARMAR MT-2 	PUNE CIT(C) RUNE 

127 	31026 SURENDRA CIT-4 PUNE DIT(TP) PUNE TAJINDER 
KUMAR SINGH 82048 
PANDEY  

128 	32028 \MRESH CIT(A)-1 PUNE CIT-4 PUNE SURENDRA 
HANDER WMAR 
HUKLA PANDEY 

81026 
129 52048 rAJINDER )IT(TP) 	PUNE CTT(A)-1 RUNE 	AMRESH 

SINGH CHANDER  
AdministrativeTr bi SHUKLA CE itral 

82028 
130 53020 'RADEEP 	- CIF(FDS) RUNE CIT(AUDITCHANDJ 

3HARMA GARH 

_____ 
- .24 	SEP2009 

131 34023 MANOJ CIT(AUDI PUNE CIT(A)-4 PUNE 
WMAR SINGH I') Guwahati Bench _______ 

132 77034 A. CIT-i ['HANE DIT(EXEM 3ANGAL  
WORIANARAY DRE - 

NAN  
133 78019 D.K. DAS CIT-2 HANE CITffDS) BHOPAL ATANJAL1 

SHARMA 56010 

134 51030 RISHAN IT-3 FHANE CIT-i HANE A. 
UMAR . SOORIANARA 

SHARM (ANAN 
77034  

135 \MRUDH RA! CIT(A)-1 HANE 2 I'HANE D.K. DAS 
SHARMA 

F072 [IT  

78019 

136 86056 A. VASANTHA CIT(A)-2 F'HANE CIT-3 £HANE CRISHAN 
KUMAR . KUMAR 

SHARMA 
31030  

137 18028 K. CIT-i OLHAP IT-6 MUMBAI 
SATYANARAYA JR 
NA 

138 19009 SURESH CIT-2 KOLHAP CIT-3 SURAT - 

FANDHHYALA JR 

139 33013 SUNIJAY 	- 1T(A) KOLHAP CIT(A)-6 V11JMBAI )HAI4WANTA 
KUMAR PATRA JR PRASAD 

81052  
MHA.: CCITICCk) NAGPUR 

140 79025 T. 1T-2 NAGPURCIT-1 4AGPUR 
JAYASHANKA 
R 

141 82035 S.S. NARAIN CIT(A)-1 NAGPU} CIT-2 NAGPUR F. 
JAYASHANK 
R79025 

8 
1- 

co' 



1 142 84049 S.S.S.  
HARAMARBA CIT(A)-2 NAGPUR CIT(A- 1 NAGPIJR S.S. NARAJrq 

2 

	

RRAy 	 035  
143 85036 X. REDDY CIT(TDS) NAGPURCIT)2 NAGPUR 

8.8.8. 
BHARij 

RAY 
84049 

GIRISH KR. 

DGIT(TR 	UR G), NADT NAGP 144 	3003 UN S. 	DL.D AGPURC!'I.7 ELHJ HATNAGAR GIT(TRG) 	
MAHESHWA  
RI 82046 

145 78007 
ccrr(cc&) MUMBAJ 

MUKE 

	

 
KUMAJ 	CIT-li MVMBA CIT(C;.4 UMBAJ .C. MISHRA  

146 78018 ONAM 	CIT-12 MUMBA DIT(INT.T 	
77004 	

er,tr  UMBA! 
147 	7024 .N.A. 	CIT-18 MUMBA CIT-4 	MUMBAJ 

	

CHOWD}y 	I 	
24 148 78035 .K. MEHRISH CIT-20 MUMBA CIT-7 	MtJMBAI 

	

149 79070 AGTAR 	IT-21 

	

 SINGH 	 BA CIT-20 MUMBA! 
.. 	 J I 	

MEHRISR 
150 84041 1-IAFIQUR 	CIT..22 	AIT(A)-1 MADUR REENA JHA RAHMAN 

	

 
K 	 RIPAT}iI  

151 78037 DILIp KUMAJ CIT 	 8009-25 	UMBA IT(DR)IT MUMBA! .C. 

	

SC-2 	 HUMARIA 
82066 152 3052 S. 	

CIT-28 MUMBA CIT(A)-25 MUMBAJ HA 

	

SANKARALING 	I 	 OAR WAL 
153 82036 DESH 	 83029 

	

BANDHU 	CIT-2g UMBA DIREC'ro MUMBA! SEEMA I 	R(R'fl) 	KHORANA GOEL 	
PATRA 830 

	

154 1040 ANJEEV 	1TTDS) MUMBA CIT- li MUMau 	
26 

 H KUMAR 
ROL 

	

 
155 7004 C. MISRRA CIT(C).4 MUMBA CIT-i 	MUMBAL 78007 
156 	3015 VINASFI 	CIT(ITAT) MUMBA CIT(Cffi) 	 R. BRA1BA MUMJ HANDER -2  

PAL 	 86018 EJ 
157 82010 	NDRA CIT(ITAT) MUMBA 11-25 	UMBAJ DILIP KU 

	

-7 	
78037 158 82044 . 	1T(1TAT) UMBA CIT 	CALI 

	

UDHAYAICJJMA -8 	I 	 CUT  
159 77010 S. 	CIT(JTAT) MUMBA CIT 	Ar.12 	JMR (' 	 T A YA 

DUTF 78018 

a 

. cop 

 



ob 
IV '-79 ,- 

34 
1" 88026 YESHWANT U. tT(ITAT) MUMBA CIT(A)-31 MUMBAI OM 

CHAVAN -12 I PRAKASH 
MEENA 
84073  

161 86040 RAJIV VIJAY CIT(ITAT) MUMBA CIT(A)(C)- 4UMBAI KRISHAN KR. 
NABAR - 1 KANWAT Centra' AdrnifliStrW 

13(INT.T 32064 

162 PRADIP CIT(A)-1 MUMBA CIT-22 MUMBAI SHAFIQUR I 716 
KUMAR DAS I RAHMAN f) 	j L'i' 	u ALLIK 

34041  
163 SURESH CIT(A)-2 MUMBA IT2 1 MUMBAI J4GTAR B Guwahati 180024 

KUMAR I SING!-! 79070 - 
SATAPAThY  

164 31033 RAKESH CIT(A)-3 MUMBA '1'(A)-1 MUMBAI E'RADIP 
MOHAN KUMAR DAS 

 80016  
165 31052 DHANWAffl'AR IT(A)-6 MUMBA CIT(A)-2 MUMBAI SURESH 

PRASAD I KUMAR 
SATAPATHY 
30024  

166 33046 PRAGATI. IT(A)-7 4UMBA CIT(rFAT)- MUMBAI WINASH UPTO AGT, 2010 - 
KUMAR 1 2 CHANDER SON STUDYING IN F rEJPAL CLASS 10Th 

• ____ 83015  
167 SHANTA CIT(A)-9 r1UMBA CIT(A) /ISHAK PRAFULLA 181059 

SUJATA I HAPATN KUMAR 
BROL AM   DASH 81046  

168 32049 .3REEKANT CIT(A)-1 1 MUMBA CIT(TDS} MUMBA! SANJEEV 
C}IATIERJEE I KUMAR 

BROL 
31040  

169 83077 1AV CHANDRA CIT(A)-12 MUMBA CIT DIBRUG DEEPA * UPTO AGT, 2010 
OSH! I ARH KRISHAN ON MEDICAL 

77032 GROUND 
170 84048 T.SASI CIT(A)-16 MUMBA CIT(A)(C)- MUMBAI KIJNTAL * TRANSFER WILL 

IUMAR 1 5* KUMAR SEN CAKE EFFECT FROM 
34050 1.9.2009. 	WILL 

F'UNCTION AS CIT 
(OSD) TILL 
31.8.2009. 

171 85014 ANIL MEHTA IT(A)-18 MUMBA C1T(A)-7 4UMBAI PRAGATI 
CUMAR 
3046  

172 33029 ASHA CIT(A)-25 MUMBA CIT(AUDfl mumBAi vwAY 
GARWAL 1 )-2 WMAR 

SINOHAL 
76039  

173 34073 )M PRAKASH IT(A)-31 MUMBA CIT(ITAT)- MUMBAI YESHWANT 
MEENA 1 12 J.CHAVAN 

88026  
174 85011 1. IT(A)-33 MUMBA CIT(A)(C)- MUMBA! ANuRADHA 

AHALINGAM I 4 BHATIA 
 84032  

Trihuni1 

B09 

nch 

10 

S. 	S. 



5S2064 (A)(c)BAcIT 

1176 	4032 NURADHA CIT(A)(c)- MUMBA CIT(T.P)-2 
3HATIA 	1 

117 	4050 KUNTAL 	CIT(A)(q- '(UMBA CIT 
I 	 KUMARSEN 5 

VIJAY 

.-entraJ Admirnstr3twc rthu. 

2 q SEP 20O 

Guwh 
- 

* W.E.F. 1.9.2009 
3EING RETAINED IN 
1UMBAJ uro 
11.8.2009 TO 
OMPLE1'E 

MPORTANT 
UPREME COURT 

178 183026 SEEMA IF 
KHORANA 1R(I 
'ATRA 

179 86018 R. BHAMA CIT 

180 1045 	NUP CIT 
GARWAL r)-1 

181 16039 IIJAY KUMAR CIT 
SINO}IAL 

182 177018 lK. A. 

tii 79063 !DI1 

184 86034FRUBY DFT 

185 2066 IT 
C- 

186 185026 IATPAPJA 

MOHAN DAS 

84026 kSHOK 
!KUMAR SINFIA 

189 85067 K. TIMOTHy 

.K. SEI-IciAL 
0011 

12 	w 
HANDRA 
)SHJ 83077 
LJBY 
IVASTAVA 

tiuUl MUMBA CIT-3 	MUMBAI 

JUDI v1tJMBA CIT-2 	MUMBAI 	 RETAINED IN 
4UMBAJ-77 

BATCH OFFICER - 
JNDER 
ONSIDERATION 

'ONE OF 
PROMOTiON /10)- MUMBA CIT(VIG DELHI 3HANU 	N RELAXATION OF CBDT 7 'RATAP 	F.P. ON 'V IMNGH BJSHT WMINISTRJVE 

84036 	lQU1REMENTs TSC) MUMBA IT(AUDl MUMBAJ rrup 
)- 1 	 LOARWAL. 

11045 
)R)I'I (UMBA CIT(ITATj. MUMBAJ J. 

8 	 JDHAYAKUM 
82044 

.P)- MUMBA CIT(A)-33  
MAHALINGA 
185011 

iER: CCI?(CCA4 GUWARATZ 
0) 3jUWAH DIT(INV) UWAH 

TI 	 TI 

)S) JGUWAH CIT(A)-1 GUWAFI 
TI 	 TI 

JDI GUWAI-I CIT(CO) GUWAH RIDIV 
TI 	 TI 	MOHAN DAS 

042 

11 

S. 



•- 2 I- 

]90 73018 D.B. RAO CIT(A) SHILLO CIT(A)-1 KOLKAT 
NG 

77032 )EEPA CIT DIBRUG CiT-i GUWAH IN RELAXATION OF 
KRISHAN ARH ATI T.P. ON 

DMINISTRATWE 
REQUIREMENTS 

NWL CCIT(CCM CRMWIGARH 
192 34017 RAMAN CIT(A)-1 CHANDI DIT(INV) LUDHIA 1IJAY 

KUMAR GARH KUMAR 
GOYAL 83054  

193 34031 SUNALI CIT(CO) CHANDI CIT-10 DELHI HAR PRASAD 
RORA 3ARH / KAIN 79069 

194 85056 /IRENDRA CIT JAMMU DIT(INT.T )ELH! SUNIL 
SINGH AX)-2  XKUMAR C rItaI 4dministrafl OJHA 85055 

195 86019 PRAMOD IT(A) JAMMU( CIT(CO) CHANDI SUNALI 
KUMAR -IQ. GARH RORA 
SRIVASTAVA MRITS 54031 

2 	cr 
196 80026 SHORE CIT-2 AJDHIA CIT(A)(C) LUDHIA 

UMARSIN}{A NA NA  

GuwhiE 197 78044 B.B. CIT(C) LUDHIA IT-2 LUIDHIA KISHORE 
OHANTY NA NA KUMAR 

SINHA 80026  

198 33054 VIJAY KUMAR DIT(INV) LUDHIA C1T-14 )ELHI ,-S.K. 
* NA SRIVASTAVA 

78025  

0R188A CCIT(CCA) BHUBANESHWAR 

199 I1AQBOOL IT(A)-1 3HUBA CIT-2 AJCKNO RAJESH [8078  
iHMED ESHW W CHANDRA 

AR SHARMA 
30020..  

200 36005 RAVINDRA CIT CUTFAC CIT(A) CUTTAC MITALI 
KUMAR C K MADHUSMIT 

88013 

201 MITALI CIT(A) CUTFAC CIT(AUDF PUNE MANOJ ~8013  
MADHUSMITA K ) KUMAR 

SINGH 84023 
RAJASTRM: CCIT(CCA) JAIPUR 

02 79067 DEVI SAHAI CIT-2 JAIPIJR CIT(A)-3 JAIPUR RAMESH 
CHOPRA CHANDRA 

3UPTA 
33010  

203 81031 'AWAN IT-3 IAIPUR CIT(AUDY] JAIPUR PUSHPLATA 
KUMAR ) SRIVASTAVA 
SHARMA 52057  

204 76034 NARESH CIT(C) JAIPUR C TAIPUR RAKESH 
CUMAR MOHAN 

GARG 83006  

205 83010 RAMESH IT(A)-3 JAIPUR CIT(ITAT)- JAIPUR 
HANDRA 2 

GUPTA  

117 

12 

S. r.'• -- 



.1g. 

OHAN GARG - 

i08 32057 PUSHPLATA CIT(AUDI JAIPUR CIT-2 KOL} 
SRIVASTAVA F) JR 

09 79060 SJJSHIL CIT LWAR IT-2 JAIP. 
KUMAR SAHAI 

TN: CCIT(cCA) CHENNM 
10 38024 iARI BANSH CIT-7 CHENN 1T(A)-2 CHEP' 

KR. Al 
CHAUDHARY  

11 93042 (OG RAJ 1T-9 CHENN CIT-8 CHE? 
S/tINI tI I 

12 79066 
_ 

H. MANNE 
_____  

CIT-b CHENN Icrr-6 
___ 

Cl-LEN 

13 86021 RAMOD CIT(A)- CHENN CIT(C)-2 HEN 
JMAR 3/CIT(A)( Al 

LTU)  
14 37085 E. SANKARAN 1T(A)-4 CHENN CIT(ITAT)- MUMi 

U 10 

15 86024 MAHENDRA CIT(A)-5 CHENN CIT(C)-i CHEN 
SINGH Al I 

16 82070 (RAMESH LT(A)-6 CHENN CIT(AUDfl CHEN 
AI )-1 I 

17 86057 ISHOK CIT(A)-9 CHENN 6IT(A)-4 * CHEN 
CUMAR U I 

18 77030 CHITRA CIT(A)-12 CHENN CIT FRICH 
R1N1VASAN' Al 

19 34010 !INOD KUMARDITINV) CHENN CIT-i KOLH4 
ANDEY. I Al JR 

20 18006 G.N. PANDEY CIT(C)-i CHENN BITIEXEMICHM 

'.L. 
IASUMATAR 
78064  

URESH 
ANDHHYAL 
79009  
EVI SAHAI * IJPTO AGT, 2010 
HOPRA ON 
9067 WMINISTRATIVE 

REQUIREMENT 

Central Admjnjstpatj 
nP' 

eTribuna 

ch 

24 	Sc91O 

Guwahaij 3e 
ARAMOHAN TrFt 
ARMAN 
047  

VERMA W.E.F; 1.8.2009 
3068 ON RETIREMENT OF 

SHRI K.M. VERMA 
PANDEY 

TRANSFER WILL. 
AKE EFFECT FROM 
.8.2009 

1 

R CHIDRA -4. 	Al 	-. 	 RAVICHAND 

	

23 32054 ASHUTOSH CIT-2 COIMBA CIT-i 	
COIMBA  RAN 87077  

CHAI4DRA 	 ['ORE 	 FORE 
224 84027 JASON P. 	CIT(A)-1 COIMBA ITiITATh RAN('TAL HARSP 

13 	
I -'• 

5. 



e 1  

225 34066 iISHWAS LT(A)-2 COIMBA CIT-2 COIMBA ASHUTOSH 
RATFAN FORE FORE CHANDRA 

82054  
226 37077 R. CIT(A) SALEM WDL.DGI NAGPUR ARUN S. IN RELAXATION OF 

RAVICHANDR FcTRO) .  3HATNAGAR F.P. ON 
AN 1,NADT 83003 ADMINISTRATIVE 

 REQUIREMENTS 
227 78026 D. DAS GUPTA CIT PONDIC CIT(CO) BHUBAN 

HERRY ESHWAR 

UP(E): CCIT(CCA) LUCKNOW 
228780020 RMESH CIT-2 LUCKN CIT(A)-1 WCKNO BHAGWAN 

CHANDRA OW w DAS GUPTA 
SHARMA  31049  

229 35050 SATBIR IT1TAT LUCKN CITA)- 1 CHANDI RAMAN 
SINGH -2 OW GARH MAR 

YAL 
F84(017 

230 3HAGWAN CIT(A)-I LUCKN C1T(ITAT)- LUCKNO SATBIR r1049 
)AS GUPTA OW 2 A! SINGH 85050 

231 78042 )HIRENDRA CITAUDI LUCKN CITA-16 MUMBAI F. SASI 
KHARE F) OW KUMAR Central Admirustrathi 

84048 •k 1J(1T4 
232 36059 RAMESH CIT(A) BAREIL 3AREILL 

KUMAR 
ICIT 

9,1 
233 S.S. KANNAN CIT ALLAHA CIT 'ONDIC ). DAS 178046 

BAD HERRY GUPTA 
78026 (uwcjhti Bei 

34 35005 SHIM CIT(A) '.LLAHA CIT(JUDL) DELHI,. RAJNISH 

I  

KJMAR BAD KUMAR 
  32024  

UP(W): CFF(CA) KANPUR 
235 78008 )IGVIJAI CIT-i AGRA C GUWAH 

UMAR  TI  
236 79017 DEVENDRA CIT 4EERU C UiMED RAJIV NAYAN 

SWAROOP 1' ABAD PRASAD 
SAKSENA 79033  

237 84030 RAJIV JAIN CIT(A) 6EERU MUZAFF P.A. 
r 

Icrr(A) 
ARNAGA AMBASTHA 

35002 

238 79059 GUNJAN CIT P1UZAFF CIT(OSD) 4UMBAI IN RELAXATION OF 
MISHRA ARNAGA F.P. ON 

WMINISTRAT1VE 
REQUIREMENTS 

239 35002 P.K. CIT(A) MUZAFF CIT MUZAFF GUNJAN 
MBASTHA ARNAGA ARNAGA MISHRA 

R _____ R 19059  
240 78054 AMITABH IT-1 KANPUR CIT. 18 MUMBAI M.N.A. 

1ISRA CHOWDHAR 
1 77024  

241 IINOD KUMM MT-2 (ANPUR CIT(A)-1 AHMED r1025 
ATHUR BAD 

1rihuna 
rri 

(9 

C' 
L. 

14 	 1 ------ 

fICd
' Nuco\ 

S 
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259 34058 DEVA RAM IT(A) ASANSO CIT(ITAT)- KOLKAT 
SINDHAL L 3 

260 79078 C.L. CIT JALPAIG CIT SILIGUR IN RELAXATION OF 
DENGZONGPA IJRI T.P. ON 

VDMINISTRATIVE 
EQUIREMENTS 

2. 	The fbllowing officers are retained at their existing Charge for reasons mentioned against each :- 

LNO. NAME & CODE REASONS 

 BALBIRVERMA (80012) RETAINED TILL AGT, 2010- DAUGHTER IN CLASS 
10Th 

 DR. J. ALBERT (87044) RETAINED TILL AGT, 2010- SON IN CLASS 12Th 
 PROMOD CHANDRA SRIVASTAVA ( RETAINED TILL AGT, 2010 - SON IN CLASS 12Th 

78013)  
 GOPAL MUKHERJEE (80027) RETAINED TILL AGT, 2010 - ON MEDICAL 

GROUND 	OF 	SPOUSE 	/ 	ADMINISTRATIVE 
________ REQUIREMENT OF DOlT (SYSTEMS) 

5 PUSHKAR BHATNAGAR ( 86044) RETAINED TILL AGT, 2010 - ON MEDICAL 
GROUND 

 SUBIR KUMAR MITRA ( 74039) RETAINED TILL AGT, 	2010 - RETIRING 	IN 
NOVEMBER, 2009 

 BONANI GHOSH (79082) RETAINED TILL AGT, 2010 - ON MEDICAL 
GROUND 

 SURESH KUMAR MITFAL ( 84040) RETAINED TILL AGT, 2010 - ON ADMINISTRATIVE 
REQUIREMENTS 

 PRASAN KUMAR DASH (82042) RETAINED - FOR COMPLETING TENURE IN CBDT 
 BISWANATH DUTFA ( 77014) RETAINED - 77 BATCH OFFICER - UNDER 

CONSIDERATION ZONE OF PROMOTION 
 VINOD KUMAR PODDAR (76037) RETAINED - 76 BATCH OFFICER - UNDER 

CONSIDERATION ZONE OF PROMOTION 
 V(NOD KUMAR MANGOTRA (77001) RETAINED - 77 BATCH OFFICER - UNDER 

CONSIDERATION ZONE OF PROMOTION 
 SUDHIR CHANDRA ( 76033) RETAINED - 76 BATCH OFFICER - UNDER 

CONSIDERATiON ZONE OF PROMOTION 
 BALJEET SONDHI (74007) RETAINED 	- 	ON 	ADMINISTRATWE 

REQUIREMENTS 
 D. RAVINDRAN (77006) RETAINED - 77 BATCH OFFICER - UNDER 

CONSIDERATION ZONE OF PROMOTION 
 JASWANT SINGH (76057) RETAINED - 76 BATCH OFFICER - UNDER 

CONSIDERATION ZONE OF PROMOTION 
 P.K. RAY (77023) RETAINED - 77 BATCH OFFICER - UNDER 

CONSIDERATION ZONE OF PROMOTION 

3. 	All the Officers who are to be relieved should be relieved on or before 22nd July, 2009 positively 
under intimation to the Board. The compliance reports regarding relieving/joining of the above officers 
may be forwarded by the concerned CCIT(CCA) to the Database Cell by 3let July, 2009 positively.. 
However, in the case of Shri E. Sankaran (87085) and Shri Kuntal Kumar Sen (84050), they will be 
relieved on the dates indicated against each and the intimation of their relieving may be sent to the 
Database Cell. Simultaneously. all' officers transferred vide this Order shall also E.Maii their joining 
details to the Database Cell at the E.Mail address - dbc.cb4t(dncomet*w1itd1a.ov,ln. 

(?Th 
I 
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4. 	The CCIT(CCA) 
 shall ensure that the officers before being relieved submit their Resume! Self 

Assessment and report/ review the ACRs for the period ending 31.3.2009 of their subordinates and 
submit them to the concerned Reviewing Officers, as the case may be. 

S. 	
The status of Vigilance Clearance in respect of the officers being transferred will be indicated by the CCIT(CCA) concerned when they are relieved. 

/ 

6. 	Hindj version of this Order will follow. 	

/1 / 
(P.O Ka1adharan 

Under Secretary to the Government of India 
Copy to: 

Officers Concerned. 
All Chief Commissioners of Income Tax / Director Generals of Income Tax 
Principal Chief Controller of Accounts, New Delhi. 
Zonal Account Officers, CBDT, C/o CdT, concerned. 
PSa to FM / MOS (R) / Secy. (Rev.) / AS(R) / Chairman, CBDT / Members, CBDT / J.S. (Admn.), CBIYF I J.S. (R). 
U.S. (Hqrs./Per.) / U.S. (DT-P) / U.S. (Ad.Vl (A) / U.S. (ADVU) / U.S. ITCC / U.S. OT / Computer Cell / Hindi Section for hindi version of the Order. 
Secretary General, IRS Association / ITGOA / All India Income Tax SC & ST Employees Welfare Association. 
Web Manager for w w.frsofficar Lineg website. 

(P. . Kadj 
Under Secretary to the Government of India 

tivOlribunaa Trçjf 

24 Sp 2009 

Guwahati Bench 
!fft fl?4tft3 

-9.  7CsLx k 
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Centra' Administrativelribunal 
4rflfk 	4I i 

F.NO. A-22011/3/2009.-Ad.VI 
GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 
	

24 SEP 2 0 09 
DEPARTMENT OF REVENUE 

CENTRAL BOARD OF DIRECT TA> 	Guwahati BencI 

New Delhi, the 27tb August, 2009 

ORDER NO. 123 OF 2009 

The following postings / transfers of officers in the grade of Commissioner of Income 
Tax / Director of Income T4x  are hereby ordered with immediate effect and until further 
orders: 

S. NAME ODE RO M rO CE JS LET PLACE ~08T 
LACE  

 S. RAVI 78048 ON RVERS1ON FROM 1T frRIVANDRUM  uvro AOl, 2010 
I IDEPUATION 

rACANT 

 HEMANTA 37033 )N RVERSION FROM CIT-2 GUWAHATI 1DIGVIJAY 
BUOY DEPUtATiON KUMAR 
MAHANTA 1(78008) 

 JAHANZEB 390 1 1 ON PFOMOTJON & DIRECTOR  BANGALORE  jLAKSHMI UFrO AGT, 2010 
KHTAR RETUN FROM (RTJ) IHANDE PURl 

TRAINING 1(85037)  
 BRATAT! 19006 CIT DHANBAD CIT-5 KOLKATA IACANT 

IMUKHERJEE 

5 NARS!MHA 90l9 CIT(A-i CALICUT rrT(A) MANGALORE IACANT  
PRASAD S.S. __ (UOP)   E. 7035 C[T(rr!A MUMBA! MT(A)..9 CHENNAI /ACANT ON 	EDUCATION 1  
SANKARAN f)-10 (UOP) 3ROUND 	UPTO 

GT, 2010 
 DIG VIJAY i8008 CIT-2 GUWAHATI CIT BIKANER IACANT 

KUMAR (U09 

& P.C. MODY S2004 IT(T1S CHANDIGARI-1 C1T(A) 3IKANER IACANT 

--  
9. H.B.S. GILL 7O5j IT 3IKANER CIT(OSD) DEHI 	/ (UOP) 

lcL 88110 CIT(Aj R .IT(ITAT) RAJKOT ISHANKAR 
LAL MEENA (UOP) 

11. JAYANT 9005 CIT(AT5 CHENNAI CIT (OSD) DELHI - ON • 	MEDICAL 
MISRA )ROUND 	UPTO 

IGT,201O 

11 

*11161 

110 
CO' 



BE ri 

Advocate,  
s.i'• sha 	Cou 

GaU 



On 

41 

oi1 PROM TO lICE REMARKS 
NO PLACE POST PLACE SAME & CODE 

qo. 
23 A.K. 855&TEIT (A)41  HYDERABAD CIT (A)-2 HYDERABAD ATUL PPRANAY 

SATAPATHY 86033) 

24 TUL 86023 CIT (A)j2 I-IYDERABAI) CIT (A)-4 EiYDERABAD CHITTA RANJAN 
PRANAY i PATI 

85039) 

25 . BHASKAR 
REDDY 

81306 IT A)j3 HYDERABAD 1T (A)-1 HYDERABAD .K. SATAPATHY 
(85009) 

26 CHITA 5039 CIT (A)f.4 HYDERABAD IT (A)-3 HYDERABAD A. 	BHASKA 
RANJAN PAT1 R REDDY 

(81006) 

27 KAMID! 87087 IT-4 I HYDERABAD CIT-6 HYDERABAD H. 
GANANA SRINIWASULU 
PRAKASH (81001) 

28. H. 81001 IT-6 HYDERABAD DIT HYDERABAD JAYANT KUMAR 
SRINIWASUL I (EXEMP.) HIOTA 
U 79013) 

29 FAKIR 79056 CIT (iB) HYDERABAD 1T-4 HYDERABAD (AMIDI GANANI 
MOHAN 'RAKASH 
MOHANTY 87087) 

30 JAYANT 19013 - DIT HYDERABAD CIT (CIB) HYDERABAD FAKIR MORAN 
KUMAR (EXE!,1P.) 4OHANTY 
HOTA (79056) 

 LAKSHMI 85037 )IRETO BANGALORE CIT (ITAT)- 3ANGALORE /ACANT 
HANDE PURl R (R 4 (INTL. 

FAXATION) 

 GUNJAN 79059 CITh MUMBAI CIT (ITAfl- MUMBAI IACANT 
MISHRA (OSD 10 __  ________ 

iinistrativeTribun 
____  

Central Ad 

 PRAFULLA 81G46 CIT CHENNAI CIT-7 CHENNAL 
KUMAR (JUtL.) 
DASH 2 srP 9009 

y 	
uwahati Bench 

Twrat 14tfl3 

S S%hLfl' Pdvocate 
Gau1\' 	

COU 



---'.." ... I.U#F  MII. 	C111/ I HJLisfilI 

tTVVrMrTiF Trrg 
0\ 

24 çco 9009 
1 

Guwahati Bench 
JL1Q1 	ptft 

S. NAME WE E FROM TO TICE FXARKS 
POST PLACE POST PLACE NAME & CODE 

O. 

34. ISH0K EEOi7 CIT (A)( CHENNA! CIT-9 CHENNAI 
KUMAR 4 

I-  

(UOP) 

The compliance repofts regarding relieving/ joining of the above officers may be 
forwarded by the concernei CCIT(CCA) to the Database Cell by 7th September, 2009 
positively. Simu1tanously, all officers transferred vide this Order shall also EMail their 
joining 	details 	to 	the 	Database 	Cell 	at 	the 	EMail 	address- 
dbc.cbdt(aincome1t&idnd1a4ov.jn 

Hindi version cd this Ordr will follow. 

I 	 (P.G. 4aladharan) 
Under Secretary to the Government of India 

Copy to: 

Officers concerned. 
All Chief Commissioners lof Income Tax / Director Generals of Income Tax 
Principal Chief Controllet of Accounts, New Delhi. 
Zonal Account Officers, (BDT, C/o CCIT, concerned. 
PSs to FM / MOS (R) / Efecy. (Rev.) / AS(R) / Chairman, CBDT / Members, CBDT / J.S. 
(Admn.), CBDT ,' J.S. (R). 
U.S. (Hqrs./Per,) / U.S. DT-P) / U.S. (Ad,VI (A) / U.S. (ADVU) / U.S. ITCC / U.S. OT / 
Computer Cell / 
Hindi Section for Hindiisrssoiciationon of the Ordr. 
Secretary General, IRS 	/ ITGOA / All India Income Tax SC & ST Employees 
Welfare Association. 
Web Manager for www.i4omcersonhine.orE website. 

(P.G. Kaladharan) 
Under Secretary to the Government of India 

" 0 te 
/S!C\:; CO' 

S. 
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t&flch \ ilQf7 

*rr 	, 

T 

Date of Birth/ Date of 
rg 

Domicile 
APPointment 

Present Post 
Date of Appt 

as CIT/Oil to Present 
Post 

I 

COMMISSION ERSIDIR ECTORS OF INCOME..TAX 

Pay Scale CIT/IgT Rs.1840050022400 

tr 	Thqi 
fkf 	t (q) 

S. 	Name 
o. 	Code No. Qualification 

Date of Appt. to Group.A (Sub 
 

j ect) 
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Amalendu Saha 
79071 
15/11/79 

330 	Tft 
Hari Krishan 
79072 
20/12/79 

331 	wrnT 
V.D. Parmar 
79074 
20/12/79 

332 

Laldingijani Saifo 
79075 
22/12/79 

Home Raikhan 
.79076 
20/12/79 

334 
C.L. Dengzongp 
79078 
12/11/79 

335 	t 

Madan Lal 
80003 
29/12/80 

336 	
TR 

Chandra Sekfiar Dash 
80005 
01/01/81 

337 
Rajender Kumar 
80006 
29/12/80 

BE (Food Technology) 30/05/49 23/06/2001 	CII 
(DOP) Durgapur 

06/2001 

B Sc. (AgrIcultural 
Economics)  15/09/53 23/06/2001 CIT-Il Punjab (DOP) Agra 

31 /05/2005 

B.Sc 
M.Sc (Physics) 

15/11/51 
Maharashtra 

23/06/2001 	CII 
(DOP) Belgaum 

3 1 /05/2005 

BA, 

MA (Sociology) 25/09/51 
Mizoram 

23/06/2001 CIT 
M.Phl (DOP) 

Muzaffarnagar 
31/05/2006 

BA, 
MA (History), 28/05/52 23/06/2001 CII 
M Phil (DOP) Shillong 

31/05/2005 

Not available 
08/11/56 23/06/2001 CIT 

(DOP) Jalpaiguri 

Not available 
31/12/56 23/06/2001 Under 

(DOP) Suspension 
06/06/2002 

BA (Hons), 
MA (Pol. Science) 

24/04/54 
Orissa 

 23/06/2001 CII (A)-XVI 
(OOP) Mumbai 

3 1 /05/2005 

BA (H), 
MA (History) 23/02/58 

HP 23/06/2001 Cli (A) 
(DOP) Salem 

31/05/2006 
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ANNUE lvJ' 

r 	 I raric rIbuna, 

L EP2009 

i ench 

OFFICE OF THE COMMISSIONER OF INCOME TAX 
AAYAKAR BHAWAN, MG. ROAD, 

POST BOX-20, SHILLONG-1 

TO WHOM IT MAY CONCERN 

Certified that Shri Home Raikhan, Commissioner of Income-tax, Shillong joined Gr. A 
Indian Revenue Service on the 20th day of December, 1979. Shri H. Raikhan is posted in the post 
of Commissioner of Income-tax, Shillong since 10th day of June' 2005 till date. 

(M.Massar) 
Dy. Commissioner of Income-tax, (Hqrs.) 

0/0 the Commissioner of Income-tax, Shillong. 

S. P. sni;;. court  
GaUt 
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c$ntn 'ibur 

FN 
ç ;OVt'rfl rile: it of I ndia

2 4 SEP 2009 of l'I11dflt. 
)eprtnicnt Of Ruvcnuk,

GlJVvahatj Bench 4 

I )ellii. i.itl 1, he 2'' t'.ljv, NON  

'if 

!\lI (Jiiyt C omn),sl,:rs ' ln 
l)irecior Generak ot Incomt' Ia.\ (A fmn)/S teI11/Vigilincc/ FIR!), New I)i!h:, 
Di rector General of Incrinie Lix, NAI)1, Natpu r 

Sub 	i'iansl&r/ Placement P1icv of IRS Officers, (131)1 - 2003 - 

'Ill - ,  

I am directed to refer to the Transter/ Placement Policy, 2005 for Group 
otticers of IRS(Inc&,mc Tax) issue(l vije letter F.No. :\-30i 5/2' 2004-Al) VI dated 
26.4.2003 the first amendment issued "ide lr:'tter F No A-501 5/ 2/2004-A (j Vl(Pt) 
dated 14 11 .200h and the second <imen(f merit issued vide letter F No %/3/ 20(17-li'C( dated 2 1 5.2007. 

2 	With t h. approval of the (o01 pett'nt Ant h uitv, t has heen decided to amend t hr I ri:iIer/ Placement R I IC\ so as to modify and clarit v its pr v isioi 	A final ons, l:dated Ira nIcr/ Pl,ictni & r I'ul:c is enclose&I The sa nie may be circulated to all Ott icers within 'our Reion 

'ours t;iithfujt 

(Rahu! Kishva p 
Under Secre(a rv I t lie Ur "crflme:it of I nd ii I J"- to lM/ MOS(R) 

2. ecrctarv (Revenue) 
2' Cha Irma n/ i\'lembers, C 13 DT 
4 I -find I Section for Flindj tr1nsIah01) 

3 Secrearv General IRS Assçida tion! I LGOA/ ,\JJ India Income Tax cC&STEt.VA 
0 Web Ma :iaer, :rsofficero,,1j,u' or 

(Rahul Kashvap) 
Under Secretary t the Governm&nit of hid ia 

COPY 

at 
Ira 

Gauhatl 
thY" - 
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4.2 	The normal piactice is:.trair on i*oiiiÔtiom In Inclivtcival casesLhs a'ti Eenchgive rise to hardship Hence, this may be left to be decided by theP 7? 
Committee For this purpose, the grailt of senlo scale and NFC will not be treated as promotion. 

4.3 	Directly recruited/newly promoted Group 'A' officers shall preferably be posted to '13/C' stations for a minimum of.4 years after completion of training. 
Officers promoted from Group 'B'. o Group 'A' shall, on promotion, be Lran.sferrcd 
out of the Region in which they wercpreviousl)- working, unless the balance service 
is less than 3 years. Asfár.as possible, an officer shall spend the first nine ycarsof his service on field posts. •During the IirsLsix .years. the officer shall riot odinarily be given a posting outside the departrnenror sent on adeputation. After six years, an 
officer may be posted to the Board to serie a Under Secretary. 

4.4 	As far as possible,-the senor mot Commissioner may be posted aSEXeCUtIVe 
Commissioner.l-lowe'vór,once posted,,a Coriimissjoiier will not be moved out of the 
executive charge, merely beause.añ officer seniôrto'himhas replaced the hitherto 
junior non-executive Commissionerat th'ätstàtián. 

5. 	CLASSIFWAT1flI1 ni 	 .iIVArTtTC fti 

_ kill 

The various .s dónsi hem Group 4N of&exs'can be posted have been categorized as CIas A', Class '8' and Class C' Such categorization is based on the twin criteria of revenue collection and the nun'iben of Commissioner leveJ posts at a station. (Appendixi) 

51 	All subtuhs; 	ø 	IaTeb 	dub&i 'ththè resectM metro town in this clitssthcation 

52 	The categorIzation ofstthtiIs may be cJianIed by the Board with the approval of Government 

531 ilie country will be divided into five Atea, vi,,. Eiss., West North, South tnd Central. 

The region w de the. con al oiaCadreconfrouhhg  QiàfCó•issiOnerOf. 
Income Tax, 	rrefthedtoas 1og1on1WiWbe:piaced undeathefivè. Ma 
as unaer- 	 . 	 . 	 . 

NORTH 	- N WE DELI-TI, UJCKNQW, KANPUR, JAU'JR 
EAST 	I(OLKATA BHUI3ANESHWAR, GUWAHA'FI 
WEST 	- PUNE, MUMBAL I4ACI'UR 
SOUTH 	

- HYDERABAD, COCHXN C-TE?*4A4 BANGAI,OR)3 
CENTRAL 

- 	 NH0?L,AH1EDABAD 

(~5 32 A total posting period o116 rears in a CCIT(CCA) Regionshalt be counted as de' Howeven in Mumbai and Delhi CCIT(CCA) Regicns mce there are no Class 'B' andClass'C' 

core 

:ate, 
xt 



Y 
An .ffkr.:shaiI.rt ;SetVC.fÔr :iithoi'oiie cvde in a 0 

during hs hrese 	up 	 of Cornmisc 
Illuratjoni. 	 ore 	fOFn)ore than 16 vears.Th• 
Region. 

if 
2 ci SFp 2009 

Regiofl 
L'Wc h , cli Bench 

ta 
flIsrajon :2. An officer. há}l: not serve (or move than 8 years in CCFF(CCA) 
Munibai4gion.. 

5.4 AP .d&er $hll: 	Øt .to• :ci(ccA.) reion after, he has 
comVktda 

53.5 Themm 	 Ntm•in'a yd1e'iffrhe.' saisanI the 
an.dCkiss 'Csttiøns. 

Provided that ff rhetê is rio vacincy in a Class B or Chics C station in that 
CCIT(CCA) 'R iotheoth'. :'Eiyb postedto a CIass 'A' s'taon..Th.'ft (CCA)..RegjOn. 

516 As är.a Osib1itnj 	utptire Th'is 	4 'CIs ctji•.e'aah V cyde.shail b6:yrs. 

Sti:bject tOüb p 	 nitencs 'A 
stations dtinng service up to and including the rank ol Commissioner sM1 be '18 
years. 

5.3.8 Ai 	fie' 	1fFbe4 	Led tbaiiThr 
of amn sonerf inóm Tax provided he has reniained ntonly one 'A rei fr 16 

The mmimu and nirnum tenures on a post shMl ordrnarJv he 2 and 3 
year sptv1\, 

5.3 	Where an øf(i&r on pron1otun as Comtmssioner has been trancf* -redju of 
an 'Area fOr the reascñof 1avingcotnpletJ the tenure of '16 yeärin that "\rea", 
he may b transferr&I b&4 thif 'Aea' ther having served (Or atJeast 5,yars ma dilferent "Are".. 	 '. 

5311Exceptions on con passioitj admirist]'atu, grounds may be madbv the 

5.3.12 When a •c P dUotviftg t a new station or ,  to new postmg in the same ct&thon (Or reason of having imp1eted 
their tenure, but cinnot 'be Sc moved due to inadequate 'nunbr. 

4 

71v<r:O6ate,  
S. ?. 	t 	Court 



available, the offke:,s who have se'ved for longer periods will be moved 
as possible. 

5.313 The station of the posting will be taktn.•as the. actual place where 
posted and not headquarters of Cornmicionerate / Directorate to whdi 
posted. 

as faP 	SEP ?0Q9 

Guwh 
ti t3tfl 

5314 A Stay .M' more ,4fithn, nine thØ4ths:t. s(1tion (to be computed as n iist; 
December of the previot year) will be treated ac-a complete year, and the leng th of 
the pefiod f 	y Ml b counted frofn the dae of joining in that 

5315 For the purpose of the ..t s1erpoiiy, counting of tentie of an cfffter shall 
commence from the date of conipJeuon of probationary training at NAI)1 and 
service rendCred prior to 1 4 2005 shai also be counted for the purpose of application 
of this policy The length of the stay at a particular S1ation/Rgion/Area shall be 
coun.,t .. 

Provided That ,ány peiiod of unauthorized absence shall not be counted ............................................................ 

	

5.4 	(i) All ostiigs-irthe.Boardnd in the Directorates of Vigilance, Systems and 
'-' Administration, technical ptsts-in the Department of ,  Revenue, depu tations/piistings 

to Central Economic -lnt(fligence l3ureu (CE1l3), (n1oicement Directorate, AuthoniLv 
for Advance Rulings (AAR). Competent Authorities (GAs). AppellaLe Tribonal for 
Forfeited Property ATFP),: Income Tax Appellate TrIhünl ((TAT) and Settleiient 
Commission shall ordinarily nOt count towards calculation of stay at a particular 
station / area, subject to the maximum limit of six yCars, but may -be so counted at 
the option of the offic,r. Howe'er, an officer who.has been on deputation / posting 
to anyone of the aIoreaid bodies shall not ordinarily be considered lot another 
deputation / posting to any rif the aforesaid organizations without- completing the 
minimum prescribed cc'olingofI. 

(ii) The posts in thcDirectoratesf-allin, under .DGIT (International ThxatiOn). 
DGIT (Training - NADT and f(Tls), DCII 1Svstem.. aid Gomrissioneriites of 
Computer Operations ng cenLralied processing:units will be ordinatih' fixed tenure posts Jfor a •perkidor -three 'ears. However,,- consideming the needs of the 

5.5 In order to encourage offkrs to seek .postings at 'C' category stations, the 
Government hall Saflction 

(a) At least one vehide for office use at every C' category Station 
irrespective of the level oiThe of (icer heading the office; and 

b) 	100 per cent :hOujflgfjlit. for officers. 

	

5.6 	The starting point for computing sLav at Class 'A', '8' or 'C' stations shall be 
the date of joining at the station. 

5 
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s , 

Srp 
//.7 	Officers who complete 3year.ciinure at National Academy oil ireci Taxes, 

' Nagptrr, Regiortal Training Institutes and the 	ec Vigilance Dirtorate, and 
perfonnaice ha been excellent, will get preference as far as possible,. posh 	

T stations of their chOice. Officers who have smrvtdin the North Ete asrn e 
J&X wouid:get•.preference.in posting to Stationsof their choice. 

6.1 	An :of&er may be a11owed to go. ondeputatictn o.utside.'tbe:.Dportmentfor 
not more. than n terats inhisentjre.:j. Howev:r, each teitho(deputati'oi shth 
not exceed. 6 y sandThe:total'jenure of both the dputionshati••'not under, any 
drcuthstanes exceed;iO years. 

6 	The period of 4eutatien outside the 	tent . .shaIl L.* exchided for 
counting ir 'area' tenure of the officer so however that 
the overall stay of the offiter in Group A stations shall not exceed 22 ears as 
contained in second proviso of Para 5 7 However the same shaLt be counted if the 
officer so'dèsires. 

6.3 
deputation t)urng the cooling oil period, the officer will be po'ted to a location 
other than the Station in which he had been woiking whik' on deputation Provided. 
in cases in which the officer has not .ompleted his pertmssible tenure in that station 
the Board may consider posting him in any assignnent in that location ai.ordmg to 
admirüstratjve. need. 	 . 	. 

6.4 	After return !rom. deputation in. •Delii• / Mümbai •sttions '.thof1icr shau 
ordlnanl) Ix poskd to a different station for a minimum period of 2 years II he is 
seen to have worked.predominantivin 'A statioit:he ha1I .i.itLI.r be •postedto 'B 
or 'C stations. After 2vears ol suthposting in stations, the officercoold h 
onsidered for post.in-g in Delhi / Munthai or am.' other 'A' Stations in accordance 

with Lhc transfer norms and availability of vaanc'. 

6.5 	Requests from Sth •Gov 	nt5 / . Qllti   Orgaruiabons asking or partictlaroIhcers by nanie bhafl ziOt ,be thtertained In all 
such cases, where there is a retiesl for an of&er of the I)epastment, the Boirdsha1] 
first consider whether it is adrthnistratzvely feastbl to releases an nf(ier on 
deputa:ion If, it is found That it is adhiihitratiieJy cOnvenient, Th'e oiler ill be 
circulated to all officers and wdlmgness, for deputation invited A panel of thart-
listed officers will be 'forwarded fOr the approval of the .ompeLeit a'uThority of the 

7. SENSITIV 

Posts in lxnestigation and Cerittalchag&s reäsifiedissthsitM, 
Ordina±ily,. The :te ure. of anofficer.-on .aseñsittve póst:iSháifbe two .Wthtee 

years at one stretch. 
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______________ 	 I 2 4 SEP 2009 
.. 	

.. 	 1 	Guwahati 8e in the attached Dire rates of Vigthince. SsWms And Adminisption. 	C 1 
respective Director G PtffiI may propose a pani of nines for the  
the PLaCement Connmttee Individual off IcrS will be selected by the Placement 
Comiuitte, 

The maximum length of teiure in the )nectorates will be three vea1, 
subject to thL cont3tboh That no officer shall spend more than stx Vears m these 

• 	 Directorate du: 	thecareer. 

1OSflNG MSS1rEGj.$JpS 

Cases of postings on Medical/Compassionate grounds will be.examinecl by 
the Placement Committee which may refer medical ground eases to Medical Board, if 
required. 

In case ofworking.couples. if the •spQuse.of an officer is wotkiri ouide the 
Department, posng. the :.s1Ime.sttion :aS the. spôtise .may• be alowed subject to The 
instructions issuedbv the Derartment of Personnel &- Training-on this issue. In case 
where the spouse is also. an officer of The !)epâEtment; both the officers should be 
posted to the same station, if the' are otherwiseeligiNe ; provided that, jointl', they 
do not occupy more than 50 per cent of the posts in that station. 

f) 	TRANSJTRC)N_MiNlSTRATlVLGRouNDsJpUnhir•Jipr 

* 10.1 	Every officer shall be subject to Rui 13 of IRS Recruitment Rules. 
Notwithstanding anything ontäined in this the Government may, if 
necessary to do so Th jühli: intCrest, tranthr or pot amw dificerlo aily station or 
post. No officer has an right to any post or posted to a particular 
Station/ legion/ Area. 

1042 In between two Annual General Transfer e.xercies, on administrative 
exigencies. the i'Iacement Commit tee. may shift a Conimissiner from one charge to 
another charge in the same tatiofl. The. PlacemenLComthillee my.also hi1L officers 
of,  the rank of Additioriaiommissioners and below from one regiOmvLo.inoLher. 

10.3 An officer against whom the CVC has recommended initiation of Iigilance 
proceedings should not norina ,  flbe  Lid or remain posted at the station where the 
cause of the vigilance proceedings originated. This restriction will remain in 
operation till such time as thevigilartcemauer iS nut closed. However, such an officer 
shall under no circurn5taces he posted to a sCnsitive charge. 

Ii. 

Crievance pett 	 against. transfer orders •ilt be considered 
only after, theff r...jthsThe nw place óiptihg and. 'ipplJs through proper 

7 
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, 

channel'. [t:iSdr fied-fllatl , hepefibbnsl shall•not confer any rihtr whatsoever on the 
officers. to.contin'ue.atThir previous, posts in 'defiance 'of Government orders. 

2 EARNDL SThOY LEAVt 

An offi'.'nder'o,rders of 'transfer 	1l.:granted Earn -ed :Lea,e  or Study 
Leave only after-he hasoined<his n&w place ' ppting. Period 'u:ndr such leave will 
not count towards diiig' 'off from slay at a Wtioh or in an Area. Officeni who 
proceed on leave without completing the niinirnum tenure at a Sthtion/Region/Area 
will 'be posted: to' tlie't'tn frTh,Whjh they' had g'one on leave, on' .joiing after 
availing leave Officers who have completed their tenure at a particular stithon / area 
before proceedm,g on Study / Long Leave MIF report to the office of the Cadre 
Controlling Chief Con nisioner, under intunaticrn to the Board (or further posting 
as 

Ttral AdrninistiveTrjj 
T 

•2 4 SEP2009 

GuwahaU Bench 

'I 



i. I 

API'ENDIX-l. 
M•ssAs1w1oNs. 

1 New Dh(iAduding thsli 	otNia.iGurgaon I tr,dabid 

___ 
3 

- 
5 .- 
6 •.. ___ 

- 

___ 
- 

CLASS C' SThflOS 

All Other Sia tions 

9 

TRUE CO 

GaU' 	
COu 



.N0.A3501SI32/2004 D.Vl (Pt.) 
Government of India 
Ministry of Finance 

Deportnlent of Revenue 

New Delhi, the 14 1h November, 2006 

To 

AU Cadre Coritrofling Chief CornmiB9OflerB / Directors GeneraI of 

Income Tax 

Subject:- 
Transfer/Placement Policy of Group 'A' officers of IRS, CBDT, 
2005 - 1 amendment - 

Sir, 

I am directed to refer to the Transfer/Placement Policy of Group 'A' 
officers of IRS, CBDT. 2005 circulated vide this Department'a letter No. 
A.35015/32/2004Ad' dated 26th April, 2005 and to say that with the  
approval of the competent authority, it has been decided to amend the 
Transfer/Placement PolIcy so far a it pertains to deputatiOr of officers 
under Central Staffing Scheme and under non Central Staffing Scheme 
and the following new para 6 is added after para 5:- 

Pars 6 

Dcpart310flt0f evflM 

6.1 An officer may be allowed to go on deputation outside the 
Department for not more than two terms In his entire career. 
However, each term of deputation shall not exceed 6 years and the 
total tenure of both the deputations shall not under any 
circumstanCes exceed 10 years. 

6.2 The period of deputation outside the Department shall be excluded 
for counting towards stay in the 'station' and an 'area' tenure of the 
officer. However, the same shall be counted if the officer so desires. 

6.3 There shah be a cooling off period of 3 years after completion of 
each period of deputation. During the cooling off period, the officer 
will be posted to a location other than the station in which he had 
been working while on deputath.)fl. Provided, in cases in which the 
officer has riot completed his permissible tenure In that station, 

WeTribunal 
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I, 

the Board may consider posting him In any assignment in that 
location according to administrative need. 

6.4 After return from deputation in Delhi/Mumbai stations, the officer 
o a different station for a minimum shall ordinarily be posted t  

period of 2 years. If he is seen to have worked predominantly in 'A' 
station, he shall invariably be posted to 'B' or 'C' stations. After 2 
years of such posting in 'B' and 'C' stations, the officer could be 
considered for posting in Dethi/MurnbUi or any other 'A' stations in 
accordance with the tranefer norms and availability of vacancy. 

6.5 Requests from State Governments/Central Mirustries/ 
Departrnent/OrgafllzatiOfls asking for particular officers by name 
shall not be entertained. In all such cases, where there to a 
request for an officer of the Departnent, the Board shall first 
consider whether it is administratively feasible to release an officer 
on deputation. If it is found that it is administratively convenient., 
the offer will be circulated to all officers and willingness for 
deputation invited. A panel of short-listed officers will be 
forwarded for the approval of the competent authority of the 
concerned fDepar'nent or Organization to select an officer. 

The existing para No. 6, 7, 8, 9 and 10 & 11 of the Transfer Policy 
and their respective sub-paras stands renumbered as para 7, 8, 9, 10, 11 
& 12 respectively. 

The following sentences of para 5.4, stand deleted:- 

"When an officer applies for cadre clearance for a deputat1Ofl his 
preuious history of postings will be considered. An officer shall be 
transferred out of the station in which he was on deputation on his 
return If he has completed his tenure at that station. u  

Yours faithfully, 

(P.C. Bhatt) 
Deputy Secretary to the Govt. of India 

Cer,fral AclmnstrativeThbunai 
tTf 	TZ1iT 

24 SEP 2009 

Guwahati Bench 
-jql7? J 

NdvO 
c0 
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0 	APPENDIX —9 

'Q1WES FOR SERVING IN REMOTE AREA$ 
0.1., M.F., O.M. No. 2001413/83-13, IV, dated the 14th December, 1983, read with O.M. 

0:20014/3/83-13. IV,dated the .3th March, 1984, 27th July, 1984, 0.1., M.F., U.O. No. 39.43-13. 
IV/84, dated the 17th October, 1984, O.M. No. F. 20014/3/83-13. IV, dated the 31st January, 1985, 25th September, 1985, U.0. No. 824-E. IV/86, dated the 1st April, 1986, O.M. No. 
20014/3/83-E. IV,. dated the 29th October, 1986, O.M. No. 20014/3/83-13. IV/E. 11(B), dated the 
11th May, 1987, 28th July, 1987,15th July, 1988 and.O.M: No..F. 20014/1 6/86-E IV/E 11(B), 
dated the 1st December, 1988 and O.M. No. 11 (2)/97-E. 11(B), dated the 22nd July, 1998. 

I 

Allowances and facilities admissible to various categories of civilian 
Central Government employees serving in the North-Eastern Region compris-
ing the States of Assam, Meghalaya, Manipir, Nagaland and Tripura and the 
Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar 
Islands and Lakshadweep Islands. These orders also apply mutatis mutandis 
to officers posted to N.E Council, when they are stationed in the N-E Region 
and to the civilian Central Government employees including officers of All 
India Services posted to Sikkim. 

(0 Tenure of posting/deputation: 
There will be a fixed tenure of posting 3 years at a time for officers with 

service of 10 years or less and of 2 years at a time for officers with more than 
10 years of service. Periods of leave, training, etc., in excess of 15 days per 
year will be excluded in counting the tenure period 2 rd years. Officers, on 
completion of the fixed tenure of service mentioned aboveco!idere. 
, r posting to a station of their choic&ps far.as pnssible. 

The period of deputation of the Central Government employees to the 
States/Union Territories of the North-Eastern Region, will generally be for 3 
years which can be extended in exceptional cases in exigencies of public ser-
vice as well as when the employee concerned is prepared to stay longer. The 
admissible deputation allowance will also continue to be paid during the 
period of deputation so extended. 

(ii) Weightage for Central deputationitrainiiig abroad and special 
mention in Confidential Reports: 

Satisfactory performance of duties for the prescribed tenure in the North- 
East shall he given due recognition in the case of eligible officers in the matter 
of- 

promotion in cadre posts; 
deputation to Central tenure posts; and 
courses of training abroad. 

I, 
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The general requirement of at least three years service in a cadre post be-

tween two Central tenure deputations may also be relaxed to two years in de 
serving cases of meritorious service in the North East 

A specific entry shall be made in the CR of all employees who rendered 
. 	t 	a full tenure of service in the North-Eastern Region to that effect. 

Cadre authorities are advised to give due weightage,for satisfactory per- 
4. formance of duties for the prescribed tenure in the North East in the matter of 

promotion in the cadre posts, deputation to Central tenure post and courses of 
trammg abroad 

Special (Duty) Allowance: 
Central Government civilian employees who have All India transfer ha-

bility will be granted Special (Duty) Allowance at the rate of 12 . % of basiL 
pay on posting to any station in the North-Eastern Region. Special (Duty) 
Allowance will be in addition to any special pay and/or deputation (duty) 
allowance aheady being drawn without any ceiling on its quantum The con- 

• dition that the aggregate of the Special (Duty) Allowance plus Special 
Pay/Deputation (Duty) Allowance if any, will not exceed Rs 1,000 per 
month shall also be dispensed with from 1-8-1997. Special Allowances like 
Special Compensatory (Remote Locality) Allowance, Construction Allow-
ance and Project Allowance will be drawn separately. 
• The Central Government civilian employees who are members of Sche- 

: duled Tribes and are otherwise eligible for the grant of Special (Duty) Allow-
ance under this para. and are exempted from payment of Income Tax under 
the Income Tax Act will also draw Special (Duty) Allowance. 

NoTE 1.— Special duty allowance will not be admissible during periods 
: 	of leave/training beyond 1.5 days at a time and beyond 30 days in a year. The 

allowance is also not admissible during suspension and joining time 
' 	NO rr 2 - Central Government civilian employees having All India 

Transfer Liability' on their posting to Andaman & Nicobar Islands and Lak-
shadweep Islands are, with effect from 24th May, 1989, granted 'Island Spe-
ciat Allowance' in lieu of 'Special (Duty) Allowance'. See Orders in Section 
V of this Appendix 

Special Compensatory Allowance: 
The recommendations of the Fifth Pay .Conimission have been accepted 

by the Government and Special Compensatory Allowance at the revised rates 
have been made effective from 1-84997. 

For orders regarding current rates of Special Compensatory 
allowance—See Part Vof this Compilation - HRA and CCII 

Traelling Allowance on first appointment 
In relaxation of the present rules (SR 105) that travelling allowance is not 

admissible for journeys undertaken in connection with initial appointment, in 

FR35 
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OFFICE OF THE COMMISSIONER OF iNCOME-TAX, SHILLONO, 

SHILLONG. 

• 	 Dated l' February, 2009 7", ratweTribunaI 
To 	

nt WA 

Shri Imokaba Jamir,
P 2009 JCIT, Hdqrs.

Aayakar Bhawan, 
G.S.Road, G 	Bench Guwahati- 781005 

 

Sub:- General Transfer- 2009-CIT/Addl/JointIDC/ACIT- 

Ref:- F.No.E-27 1 /AGT/CCIT/GHY/2008-09/23988 
dated 5-2-09 

Kindly refer to the above subject and reference. 

I am enclosing my Transfer Representation Proform and Executive 
Profile along with request for correction of the Executive Profile for further necessary 
action at your end. 

Ir 

(T'  CIT, HI *LLONG. 

- EDAISE  TRUE COPY 

Z?
m

Advocale,  
P-Sh r 	'ourt ati High r 
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AMNEXURE.I 

REPRESENTATION PROFORMA 

CsIT/AddI./JointiDC/ACIT 

(lick whichever is applicable) 

1.Name: 	 HOMG 	 .HM4 
2. CMI List Code No.: 	 :1,c 
3.PresentplaCeOfpostlflg: 	Cr1 )  
4.DateOfjOifliflgOflpresefltPOSt 	01-06 	SEP 2009 

Please attach a coov of your UPDATED PROFILE 	 H 
5. Date of retirement: 	 - 	— 2-01 	 Guwahtj Bench ! 

Are you requesting for a transfer? 	Yes /-' 

R. If required to be transferred, your optIons in order of preference 

(Officers shali Indicate their fresh options/choices of postings, irrespective of earlier 

representations/choices sent by them to the Board, If any.) 

'3MJ DELHI 
(lI)CH\b\CVRH 

(ilI) T1 

9. Reasons for giving these options (please fill In whichever is applicable): 

(a) Working spouse (please specify whether spouse is fellow IRS service/Central Services/Central 

Government or State Government employee or PSU or private sector or self employed) 

N.t\.  



HP LASF.JE1 	RX 	 P. 3  

/ 
Medical grounds (please specify whether in respect of self or family member and nature of 

ailment)  

Education of children (please specify what course is being pursued) 

D 

Others (please specify) 

iQ 	7 

.&. 
G 	

I 

-eO D-ck 	U 

~~E SI6NAT 

Cerifr 

31T:ifi 

/ 	SE 2(J9 
Guwaliaij f3ench 

"~ ~, % 7141 
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79076 Profile 

L Nonigi UOM8 RAIUIIAN, CVII Cditi 7076 

Pff 	O0% -8E6d 

NOME RAIKHAN Clvii Coda: 79070 

Oats of GiRS 
- 8noyae Code: 

Teloghanu (i 

8 May 1902 
Rxttrpmant Oete: 31 My 	012 

03545229759 
tNta: 

Reetdgnnl Contact gnformat ion 

Current Jclrasa 

Current City 	 Willortg 

Current State: 	 Meghalayo 

Current Postat Code: 

Phone No.: 	 0364-2503749 

Mobile No.: 	 09436160949 

Pnrtetai.yet Address 

Permanent City 

Permanent State: 

Permanent Postal Code: 

Email: 
COMMISSI0NEROFINCOMET@DATAONEIN 

Current Posting Details 

Rank: CIT 

Place of Posting: Shitlong 

Region: 
Guwahali (CCA F4ER) 

Joining Dafe(on current post: 1 Jun 2000 

Officer Status: Serving 

Phone No,: 0364-2226709 

Grade: 	 CIT 

Class: 	 C 

Area: 	 East 

Post Description: 	 CIT-I 

Address, 	
Aayakar Bhawan, Mahatnna Gandhi Road, Shillxng-793001 

Fax No 	 0364-2226662 

24 

______  

! a tillR. 

Spouse Details 

No Spouoe Details Available 

Children Details 

Name 	 Sex (M/F) 	 Date of Birth (DD/MM/YYYY) 	Class/Course 	 Remark No Children Details Available 

Education Details 

Name of Course/Degree 
No Education Detailo Available 

College/university Year 	Major Subjects State City 

Training Details 

Name of Course 
No Trainings Available 

Name of Institution Sponsoring Authority Time Period Subjects 

- 	Achievement Details 

Achievements 
No Achievements Available 

Posting Profile 

Grade 	Post Desc 
Value 

Place 	Type Treat 	Region 	Class 
- 

Area From To Duration 

ITO 	 "110,8-WARD" Imphal 	 Regular 	- Regular 	. 	Guwuhati 	C East i Dec 1981 1 May 1986 4 Year& 5 Months 

ITO 	 ITO A-WARD 

ITO 	 "ITO,CCVlll" 

ADIT 	 ADlT(PL.tNV) 

DEPUTY CIT 	"DCITSR-IS" 

DEPUTY CIT 	DCIT)VIG.) - 
DEPUTY CT 	DCIT5NQ AUT) 

NZ 

Imphal 	 Regular 

Delhi 	 Regular 

Delhi 	 Exempted 

Delhi 	 Regular 

Delhi 	 Regular 

Delhi 	- 	Exempted 

(CCA hER) 

Regular - 	Guwahali 	C 

)CCA NER) 

Regular 	Delhi CCA 	A 

Exempted 	Delhi CCA 	A 

Regular - 	Delhi CCA 	A 

Regular 	Delhi CCA 	A 

Exempted 	Delhi CCA 	A 

East 

North - 

North 

North 

North 

North 

I May 1986 

I May 1987 

i Apr 1988 

I Apr 1989 

1 Apr 1990 

1 Dec 1990 

1 May 1987 

lApr 1986 

lApr 1989 

1 Apr 1990 

I Dec 1990 

1 Aug 1992 

1 Year & 0 Months 

0 Year & 11 Months 

I Year 80 Months 

1 Year 	0 Months 

0 YearS 8 Months 

1 YearS 8 Months - 

DEPUTY CIT 

DEPUTY DII 

SR,AR,ITAT 

DDIT(INV) - 

SURVEY UNIT 

Delhi 

Delhi 

Eoempted 

Regular - 

Euempted 

Regular 

Delhi CCA 

Delhi CCA 

A 

A 

North 

Nurth - 

I Aug 1992 

I May 1994 

1 Year 88 Months 

I Year & 0 Months 

DEPUTY DII 	DDIT)INV)UVII 

DEPUTY CIT 	"DCIT,R-3" 

Delhi 	 Regular 

Kolkata 	 Regular - 

Regular 	Delhi CCA 	A 
Regular 	Kotkala 	A 

North 

East 

1 May 1995 

1 May 1996 - ;1997 

1 Year 60 Months 

1 Year& 7 Mo] 

1/9/2009 

*Pr, 
- 

PJd 
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L 
JCIT)HQRSOII Kolkuta Regular Regular Kolkata A East I Dec 1997 1 Jun 1998 0 Year & 6 Months 

(CCAW8) 
 ADDLCtT,R-1 Kolkala Regular Regular Kolkata A East 1 Jon 1998 1 Aug 2000 2 Year& 2 Months 

)CCAWB) 
ADDL CIT ADDL.C1T Kotkata Regular Regular Kolkata A East 1 Aug 2000 1 Jun 2001 0 YearS 10 Months (AIJDIT)R-1 

)CCA WE) 
CIT CIT)A)-XL Kolkata Regular Regular Kolkata A East 1 Jun 2001 	- 1 Apr2004 2 YearS 10 Months __________ __________ 

)CCA WE) 
Cli CtT)A), Kolkata Regular Regular Kolkala A East 1 Sep 2004 1 May 2005 0 Year & 8 Months 

)CCA WE) 
CIT CIT-I Shlllong Regular Regular 	- Guwahati C East 1 Jun 2005 Till Dale 4 Year & 3 Months 

)CCA NOR) 

Posting Cgicuiations 

Total service derived from Posting History (As per actual duration. CaiculgEed as on dote.) 
Probation. 

Regular: 22 Years & 10 Months 
Euempted: 	 4 Years 84 Months 

Deputation 
Foreign Deputation: 

Dies Non. 

(Calculation as per system logic. Calculated as on: 31/12/2008.) 

Central 

East 

CCA Region 	 Class 	Regular(R) 	 Eaempted(t) 

Kollcata )CCA WB) 	A 	8 Years (8Y7M) 	- 	0 Years 

Stay on R&E laken together 	Deputation 

8 Years 

Total 

0 Years 8 Years 
Stay In Region 	 8 Years 	 0 Years 8 Years 	 0 Years 8 Years 

CC.A Region 	 Class 	Regular(R) 	 Eoempted(E) Stay on R&E taken together 	Deputation Total 
Guwahali (CCA NOR) 	C 	8 Years (3Y7Mi-5y5M) 	0 Years 8 Years 	 0 Years 
Stay in Region 	 8 Years 	 0 Years 8 Years 

8 Years 

0 Years 8 Years 

Stay in Area 
17 Years 	 0 Years 17 Years 

North 

CCA Region 	 Class 	Regular(R) 	 000mpted(E) Stay on R&E taken together 	Deputation Total 
Delhi CCA 	 A 	4 Years )2Y+1Y8M*I1M) 	4 Years (3Y4M41Y) 9 Years)8Y1 1M) 	 0 Years 
Stay in Region 	 4 Years 	 4 Years 

9 Years)5Y1 tM) 

9 Yeurs)8YI1M) 	 0 Years 9 Yeurs)8Y1 IM) 

StaylnArea 
OYears 	 OYoars 9Years 

South 

west 

Class wise summary 

Class Regular(R) 	 Enempted(E) 	 Stay on R&E taken together 	Deputation Total 
A 	12 Years 	 4 Years 	 17 Years 0 Years 17 Years 
B 	0 Years 	 0 Years 	 0 Years 0 Years 0 Years 
C 	8 Years 	 0 Years 	 8 Years 0 Years 8 Years 

Continuous Stay Summary (Regular & Exempted postings taken together) - 
Continous Stay 

Current Cot I -  - 	.- - 

Post 	 3 Years 87 Months Clii, Shillong, Guwahati )CCA sr?tn  
Region 3 Years 87 Months 

Guwahati )CCA NER) 
Class 	 3 Years 8 7 Months (B*C) 

)B*C) 
Area 	 12 Years & 2 Months 

East 2 	'rp 2fl 
Remarks on calculations 

Remarks 

. a I Continuing on the CIT-i, Shillong, (NERI for 3 Years & 7Months, "Due for transfer from CIT-i, Shlllong - [NOR]. [Cl 	5.3.9 of TP] 1 

Transfer Options 

(C- Education of Chitd; MG- Medical Ground; WS- Wa,ldng Spouse; 01'- Others 

Post 	 Req. 

Oesc. 
Place 	CCA 	

eros.? 	Option 1 Option 2 OptiOn 3 Option Reason Specifications 

1/9/2009 

ThUE CO 

rv.JA ,,ocate, 
• 	-tg" court  
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1 	CIT-i 	Shiiiong 	Guwahati 	RBP 	Delhi 	Mumbal 	Kolka 	EC-her 	 • 1. Daugher Ms. Mlin Raikhaw roquires to go to MA(Com) at 
(CCA NOR) 	 OT 	 Delhi Univeroity. 2. Son Mast. M. Raikahn requiros Schooling at 

Delhi. 

• Before retirement in 2012, 1 would like to set and build my 

hou&e at IRS Group Housing Society at 1ndrpurem, NCT, 

I 	 Ghaziabad, New Delhi. Posting in New Delhi will enable me to 

achieve this task. 

Centraj 

rir 

24 SEP 2009 

GuwaJatj Benci 
m'fr 

1/9/2009 

tr '/ 
S. 

 
Coutt  
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FNO.PERJ09-1 0/2-4 ç 

To, 
- 	 The Chairman, 

CBDT, 
Ministry of Finance, Dept. of Revenue, 

- 	 North Block, 
New Delhi-i 10001. 

[Through proper channel] 

Subject: Representation for transfer out of Shillon - 

A 

rir 

24 SEP2009 

Guwahati Bench 

S 

Kindly refer to the above subject. 

I have completed 18 yrs 6 months in "East Area" (see Annexure-A) which 
includes 4 years in Shillong. I had spent these four years in Shillong alone as I had left my 
family behind in Koikata. As per CBDT's Transfer Policy, I was due for transfer and my 
name was listed in the Due List of CIT/DIT. I firmly believed that CBDT would transfer 
and accommodate me in a station of my choice as per the Government of India as also 
CBDT's Transfer Policy rules. However, to my shock and surprise the recent transfer of 
CIT/DIT level officers vide Order No. 96 of 2009 dated 11-07-2009 did not include my 
name. Shñ D.B.Rao, CIT(A) Shillong who had completed four years in Shillong was 
however transferred out and given the station of his choice. 

I would humbly request CBDT to discharge justice equitably and impartially 
and to also transfer me on the basis of Central Government and CBDT's transfer rules to a 
station of my choice. My humble Orepresentation  is very much within the rules and CBDT 
will not be bending or contravening any rules by posting me to a station of my choice 
which is New Delhi. If however the same is not possible, I may also be considered for 
Kolkata or Mumbai. I have yet to exhaust the "cycle" limitation for Class "A" stations in 
view of my postings in exempted posts. 

Yours fai 

79076 
CI1, Shillong. 
Shillong. 
Dated 14-07-2009 

c-t --- 	I 

0 0  

S pS%1'' Advocate, 
thatt t-tgh Court 



S1.No. Post Station From 

 ITO, B-Ward Imphal Dec., 1981 

 ITO,A-Ward Imphal May, 1986 

 DCIT, R-3 Kolkata May, 1996 

 DCIT(Hqrs.)-II Kolkata Dec., 1997 

 Addl.CIT, R-1 Kolkata June, 1998 

 Addl.CIT, (AudiOR-I Kolkata Sept., 2000 

 CIT(A)-XL Kolkata June, 2001 

 CIT(A)-i Kolkata Sept., 2004 

 CIT, Shillong Shillong June, 2005 

To Total perio 
May, 1986 4yr 6 months 
April, 1987 0 yr. 11 months 
Dec., 1997 0 yr. 7 months 
June, 1998 0 yr. 6 months 
Sept., 2000 1 yr. 2 months 
June, 2001 0 yr. 9 months 
Sept., 2004 3 yrs. 3 months 
May, 2005 0 yr. 10 months 
Till date 4. 1 month 

18yrs6monthS 
11 

Annexure-A 

* & dburlal 

SEP200P 
GuWahat; runcp1  

c1 tiT 
My posting details in the East Area are as follows: 

p 

an 
ICI, , FShillong. 

? 

Sv 
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OFFICE OF THE COMMiSSIONER OF INCOME TAX 
AAYAKAR BHAWAN, MG. ROAD, 

POST BOX-20, SHILLONG-1 

TO WHOM IT MAY CONCERN 

Certified that Shri D. B. Rao, Commissioner of Income-tax joined the charge of 
Commissioner of lncome.tax(Appeals), Shillong on the 21st  day of February, 2005. 

On transfer to Kolkata vide Order No. 96 of 2009 of CBDT dated 11-07-2009, he was 
relieved of his charge w.e.f 23' July, 2009. 

el ~n 
M. Massar) 

	

) j 	 Dy. Commissioner of Income-tax, (Hqrs.) 

	

/ 	 0/0 the Commissioner of Income-tax, Shullong 

C. 

ly 

S Sharma Advocate I 

'hati H -19h CoUrt  
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56 
(LI., Dept. of Per. & Trg., O.M. No. 28034/6/2002-Esii. (Il), 

- 	 dated H-l-2002 

- - ccommendations of the Committee on Service Litigations 
regarding representations made by the employees - 

The undersigned is directed to refer to the subject mentioned 
;ibovc and to communicate the following decision of this Department 
s per recommendations made by the Committee on Service 

I. .tugatiOfls:--- 

A representation made by a Government employee 
requiring examination only in a Ministry/Department, 
should be disposed of wihnamaiipvm .prJQLQf. - six 
weeks and if requiring inter-departmental consultation, 
such representation should be replied to normally within a 
maximum period of thee months. 
Final reply sent to a Government servant on his 
representation should be sU.:.cQrnaneLcover  all the pôins 
raised by him and in a case where the representation of the 
Govenment servant is rejected, the grounds. there1or, 
sh.o.u1&sr1y...iniinted. 

2. All the Ministries/Departments, therefore, are requested to 
Wspose all the representations made by the Government employees. 
:cordingly. 

- 	 - 	- -- -- :-'c -- i 	----------,-•- 

El 

s 
jSharma Advocate I 

2tt -ig' COU' 


